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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Fortieth
Report (17th Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on 03
December, 2020 jnter-alia considered Memorandum Nos. 02 to 26 containing requests received
from various Ministries/Departments for dropping of 61 pending Assurances and decided to
pursue 24 Assurances.

3. At their sitting held on 19 January, 2021, the Committee on Government Assurances
(2020-2021) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI;

12 March, 2021 RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,
R Phaiguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES






REPORT

While replying to Questions in the House or during discussions on Bills,
Resolutions, Motiens, ei:c., Ministers sometimes give Jl\e,:suran(:es,r undertakings or
promises either to consider a matter, take action or furnish information to the House at
seme later date. An Assurance is required to be implemented by the Ministry concerned
within a period of three months. In case, the Ministry finds it difficult to implement the -
Assurance on one ground or the other, it is required Ito request the Committee on
Government Assurances to drop the Assurance and such requests are considered by the

Comimittee on merits and decisions taken to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2020-2021) considered Twenty—Ffve
Memoranda  (Appendix-Ty containing  requests  received  from various
Ministries/Departments for dropping of 61 pending Assurances at their sitting held on

03 December, 2020.

3. After having considered the requests of the Ministries/Departments, the
Comimittee are not convinced with the reasons furnished for dropping of the following

24 Assurances:-

Si. SQ/USQ No. & Date Ministry Subject:

Na. _

1. SQ No. 23 Agriculture and | Promotion of Bio-Fertilizers
dated 19.11.2019 Farmers Welfare (Appendix ~ II)
(Supplementary by (Department: of
Shri Rajiv Pratap Rudy, Agriculture,

M.P.) Cooperation and
Farmers Welfare)

2. SQ No. 01 , Environment, Forest Planting of Trees in
dated 21.06.2019 | and Climate Change Institutions of Higher
(Supplementary by Learning ]




TS0

dated 19.11.2009

(i) SQ No. 63
dated 29.07.2010

(iii) USQ No. 1874
dated (5.08.2010

(iv) USQ No. 4360
dated 15.08.2010

{v) USQ No. 5003
dated 26.08.2010

SQ/USQ No. & Date Ministry Subject
No.
Smt. Maneka Sanjay (Appendix - III)
Gandhi, M.P.)
3. SQ No. 01 Environment, Forest Planting of Trees in
' dated 21.06.2019 and Climate Change Institutions of Higher o
(Supplementary by Learning _
Shri Kaushal Kishore, {Appendix — IV)
M.P.) _
4, USGQ No. 2060 Environment, Forest Protection and Conservation
dated 29.11.2019 and Climate Change of Wildlife
: : (Appendix — V)
5. USQ No. 4672 Finance Tax Rebate Scheme =~ ~ "~
dated 22.07.2019 ( Department of (Appendix — VI)
o Revenue) :
6. USQ No. 34 Finance . QOutstanding Dues of Small
dated 18.11.2019 (Department of Enterprises
: Econamic Affairs) (Appendix — VII)
7. (i) USQ No. 437 Food Processing (i} Operation Greens
dated 04.02.2020 Industries Programme
(i) USQ No. 3721 |
dated 17.03.2020 (ii) Operation Greens
Programme
(Appendix — VIII)
8. (i) SQ No. 4 Railways (1) Crimes in Trains -

(ii) Crimes in Trains

(iii) Unified Force for Security

(iv) Theft and Crimes in
Kerala Bound Trains

(v) Looting In Trains




No.

SQ/USQ No. & Date

Ministry

Subject

(Vi) SQ No. 56
dated 11.11.2010

{vii) USQ No. 4951
dated 09.12.2010

(viii) USQ No. 1331
dated 03.03.2011
(ix) SQ No. 70
dated 04.08.2011

{(x) USQ No. 819
dated 04.08.2011

(xi) USQ No. 2038
dated 11.08.2011

{xii) USQ No. 562
dated 24.11.2011

(xiii) USQ No. 656
dated 15.03.2012

(xiv) SQ No. 372
dated 06.09.2012

(vi) Guidelines for Security of
Passengers

(vii) Act for Safety of
Passengers

(vill) Garib Nawaz Express
Incident

(ix) Crimes in Railways
(x) Cases of Drugging
(xi) Incidents of Crimes

(xii) Looting in UP Bound
Trains

(xiii) Amendment in RPF Act

(xiv) Integrated Security
System
(Appendix — IX)

USQ No. 4014

. dated 10.08.2017

Road Transport and
Highways

Maintenance Free Highways
(Appendix — X)

USQ No. 1680
dated 16.12.2013

Youth Affairs & Sports
(Department of Sports)

District Levet Sports Schools
(Appendix ~ XI)

4.

The details of the Assurances arising out of the replies and the reason(s)

advanced by the Ministries/Departments for dropping of the above mentioned 24

Assurances are given in Appendices -II to XI.







The Minutes of the sitting of the Committee dated 03 December, 2020,

whereunder the requests for dropping of the Assurances were considered, are given in

Appendix-XI1.

6. The Committee desire that the Government shouid take note of the Observations
of the Committee, as contained in Annexure-II of Appendix-XII and take appropriate

action for the implementation of the Assurances expeditiously.

NEW DELHI;
] X March, 2021 RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,
21 Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES






Statement showing summary of re
regarding dropping of Assurances

Appendix- I

COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021)

quests received from various Ministries/Departments
and Considered by the Committee on 03 December,

2020 '
Sl. " | Memo [ Question/Discussion Ministry Department Brief Subject
No. | No. | References _
1 (2 5Q No. 23 Agriculture and | Department of - . | Promotion of Bio-
' dated 19.11.2019 Farmers Welfare | Agriculture, Fertilizers
(Supptementary by Cooperation and
Shri Rajiv Pratap Farmers Welfare
Rudy, M.P.)
2 13 (i) USQ No. 413 Civil Aviation (i) CBI Enquiry on
dated 14.03.2012 ' - | Airbus and Indian
Airlines Deals
(i) SQ No. 271 :
dated 16.03.2015 (if) Purchase of
Aircraft by Air India
(lii} SQ No. 188 ‘
dated 03.08.2015 ‘(iii) Purchase of
(Supplementary by Aircraft by Air India
Shri Faggan Singh
Kulaste, M.p,)
(iv) USQ No. 3036 (iv) Financial
dated 17.12.2015 Irregularities in
(v) USQ No. 4809 (P\Brg'l?raese of _A.lrcr-aﬂs
gularities in
Qated 15,12.2016 Procurement of
Aircraft
3 4 USQ No. 521 _ Corporate Unethical Practices by
. | dated 26.02.2016 Affairs Companies
4 |5 USQ No. 4097 Corporate Complaints against
dated 04.01.2019 Affairs Hospitals in CCI
3 6 (i) USQ No. 3293 Education Department of (i) Reservation in
dated 16.03.2011 Higher Education | Unaided Private
Educational
Institutions
(i) USQ No. 1393 (if) Reservation to
dated 14.08.2013 OBCs in Private
Unaided Institutions
5 7 SQ No. 01 Environment, Planting of Trees in
dated 21.06.2019 Forest and Institutions of Higher




(il) USQ No. 1178
dated 03.03.2011

(i) USQ No. 3635
dated 15.12.2011

g7 "Memo [ Question/Discussion | Ministry I Department Brief Subjec.

‘No. | No, References :

(Supplementary by | Climate Change l.earning
Smt. Maneka Sanjay |
Gandhi, M.P.)

7 |8 SQ No. 01 Environment, ‘Planting of Trees in-
dated 21.06,2019  -| Forest and Institutions of Higher
(Supplementary by | Climate Change L earning :
Shri Kaushal '

Kishore, M.P.}

8 |9 USQ No. 2060 Environment, Protection and

dated 29.11.2019 Forest and Conservation of
Climate Change Wildlife -

9 |10 UsQ No. 2678 Environment, Shifting of Liohs™

dated 15.12.2015 Forest and
: Climate Change

10 (11 USQ No. 3776 External Affairs Status of Eminent
dated 11.12.2019 . Persons Group (EPG)

11 112 USQ No. 625 Externai Affairs SAARC Meeting
dated 05.02.2020

12 |13 USQ No. 4672 Finance Department of Tax Rebate Scheme
dated 22.07.2019 Revenue \ :

13 {14 SQ No. 2 Finance Department of Agreement with Asian
dated 03.02.2020 Economic Affairs | Development Bank
(Supplementary by (ADB)

Shrimati Jaskaur
' Meena, M.P.) :

14 |15 USQ No. 34 Finance Department of Qutstanding Dues of
dated 18.11.2019 | Economic Affairs | Small Enterprises

15 |16 (i) USQ No. 437 Food Processing (f) Operation Greens
dated 04.02.2020 Industries Programme
(i) USQ No. 3721 (ii) Operation Greens
dated 17.03.2020 Programme

16 |17 USQ No. 2014 Home Affairs Investigation into
dated 03.03.2020 Pulwama Terror

_ - Attack

17 {18 (i) USQ No. 614 Law and Justice | Department of (i) Change in the

dated 25.02.2010 Justice Name of High Court

(i) Bombay High
Court ,

(iii) Change in the
Name of Bombay Higl
Court




=S

i
Memo
N’e.

Question/Discussion
References

Ministry

Department

Brief Subject T

| No.

(iv) USQ No. 3601
dated 26.04.2012

(v) USQ No. 2585
dated 28.07.2014
(vi) USQ No, 2536
dated 12.03.2015
(vii) USQ No. 1848
dated 10.12,2015
(viii) USQ No. 1963
dated 05.05.201_6
(ix) USQ No. 3246
dated 22.03.2017

(iv) Changing the
Name of Bombay High
Courts

(v) Nomenclature of
Bombay High Court

(vi) Name of High
Court

(vii) Renaming of High
Courts

(viil) Renaming of
High Courts

(ix) Renaming of High
Court

18

19

() SQ No. 4

dated 19.11.2009
(i) 5Q No. 63

dated 29.07.2010

(iii) USQ No. 1874
dated 05.08.2010

(iv) USQ No. 4360
dated 19.08.2010

(v) USQ No. 5003
dated 26.08.2010
(vi) SQ No. 56

dated 11.11,2010

(Vi) USQ No. 4951
dated 09.12.2010

{viil) USQ No. 1331
dated 03.03.2011

(ix) SQ No. 70
dated 04.08.2011

(x) USQ No. 819
dated 04.08.2011

(xi) USQ No. 2038

| dated 11.08.2011

(xii) USQ No. 562
dated 24.11.2011

Railways

(i) Crimes in Trains |
(ii) Crimes in Trains
(iii} Unified Force for

Security

(iv) Theft and Crimes
in Kerala Bound
Traing

(v) Looting in Trains -
(vi) Guidelines for
Security of Passengers

(vil) Act for Safety of
Passenger_s

(viii) Garib Nawaz
Express Incident

(ix} Crimes in
Railways
(x) Cases of Drugging

(xi} Incidents of
Crimes

(xii) Looting in UP
Bound Trains




2N

"7 Memo | Question/Discussion | Ministry Department Brief Subjec
No. | No. References -
(xiii) USQ No. 656 (xii) Amendment in
dated 15.03.2012 RPF Act
(xiv) 5Q No. 372 _
dated 06.09.2012 (xiv) Integrated
_ - Security System
19 120 USQ No. 4014 Road Transport Maintenance Free
) dated 10.08.2017 and Highways 1 Highways
20 121 USQ No. 474 Space Department of Operationalisation of
| dated 06.02.2019 Space GSLY
21 122 (i) USQ No. 3979 Textiles (i) Land Scam
dated 13.08.2015 '
(i) USQ No. 1189 i :
deted 03.03.2016 (it) Land Scam in NTC
(iif) USQ No. 1890 (iii) Land Scam in NTC
dated 27.07.2017
22 123 (i) USQ No. 3683 Textiles () CBI Investigation
dated 09.08.2018 on HHECIL
(i) USQ No. 3885 (i) Outstanding
dated 09.08.2018 Payments to Bullion
Traders
dated 20.12.2018 HHEC
(iv) USQ No. 3365 (iv) Handictaft and
dated 12.07.2019 Handloom
(v) USQ No. 4444 (v) Delayed Payments
dated 19.07.201% b\/ HHEC
(vi} USQ No. 928 :
dated 22.11.2019 (Vi) HHEZ_
(vii) USQ No. 2069 gé'%dngm'gréﬁoitnd
dated 29.11.2019 Corporation of India
(viil) USQ No. 2998 _ t-\‘f?i';l)t?-ldHEC
, dated 06,12.2019
23 |24 USQ No. 1680 Youth Affairs & | Department of District Level Sports
. dated 16.12.2013 Sports Sports. Schools _
24 |25 USQ No. 2691 Youth Affairs & | Department of Transparency in the
dated 01.12.2016 Sports Sports Functioning of Sports
Bodies
25 |26 USQ No. 1640 Youth Affairs & | Department of National Sports Code
dated 28.11.2019 Sports Sports




PR
£,

LOK SABHA: SECRETARIAT -

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
o MEMORANDUM NO. - &

“Subject: Request for dropping of Assurance given in reply to Starred Question No, 23

dated 19.11.2019 (Supplementary by Shri Rajiv Pratap Rudy, M.P.) regarding
"Promotion of Bio-Fertilizers”., ' ' .

Hokekok

On 19" November, 2019, Shrl Dharamblf Sinah and Smt. Shardaben Anilbhal Patel, M.Ps,,
addressed a Starred Question No, 23 to the Minister of Agriculture and.Farmers Welfare. The text of the
Question along with the reply of tha Minister Is as glven in the Annexure.

2. Durlng the discussion, Shrl Rajiv Pratap Rudy, M.P., raised the followlng Supplementary Question
to the Minister of Agriculture and Farmars Welfare:« -

“Sir, I would requést the.Hon'ble Minlster that If the report of tHe ICMR which will be submitted,
Is made avallable, to the country within a time hased period of time, then the Government will
also be able to take advantage of it and milllons of countrymen will also be benefitted., This Is,my

request to the Hon’ble Minister through you and I would Hke to get a reply on this as well,”

3. In reply, the Minister of Agricufture and Farmers Welfare stated as follows:~

“In so far as the schémes used by the Centrat Government in th'e organic sector lare-
concerned, the information on a criteria and funding will be sent to him.” :

4, The above réﬁly_was treated as an Assurance by the Committee and required to e Implermented

b;t the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperatlon and Farmers
Welfare) within three months from the date of the reply but the Assurance Is yet to be Implemented,

5. In this regard, the Ministry of Agrlculture and Farmers Welfare. {Department; -of Agr!cuitﬁre,

Cooperation and Farmers Welfare) vide O.M., No. 5-1/2020-Org.Fmg(79741) dated 16 September, 2020
have stated as under:- | T

. : . . - 1
"Since the subject of the Assurance pertains to Indian Council of Medicinal Research which Is
: under Ministty of Health (sic). This Minlstry vide letter No. /1/2020-0rg.Fmg(79741) dated
; 16.03.2020 and reminders fatest dated 20" August, 2020 has requested for inputs/material: for
o) framing the reply and further extension of three months for furnlshing reply to Assurance, 3

ICMR pas now Informed they are condm'fng ICMRS Task Force Project "A Multi-centr/c stud} to
assess exposure & the Health Effects of Pesticides” with the following objective: :

2 “To assass the health statys of the poptiation fh areas with high and fow pest)c!des .usal'ge.
i To estimate the levels of pesticides residues In blood and urine.

~ Results of this study are likely to be available in January 2022."

6. In vlew of the above, the Ministry, with the approval of Minister of State (Agriculture & Farh'ers !
Welfare) have requested the Committee to drap the Assurance. _— L

The Committee may consider.

NEW DELHI: ' _ - _
DATED: ;5[”12_1,23 / ) “7

! s
Tama - ' : I L
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' GOVERNMENT OF INDIA :
MINISTRY OF AGRICULTURE AND FARMERS WELFARE
DEPARTMENT OF AGRICULTURE, COOPERATION & FARMERS WELFARE

LOK SABHA
STARRED QUESTION NO. 23
TO BE ANSWERED ON THE 19™ NOVEMBER, 2019
PROMOTION OF BIO-FERTILIZERS

"23.  SHRI DHARAMBIR SINGH:
SHRIMATI SHARDABEN ANILBHAI PATEL:

Will the Minister of AGRICULTURE AND FARMERS WELFARE S e Ry ssaror s
be pleased to state: g o . i

() whether a recent study has revealed that most of the serious ailments are oceurting
due to excessive use of chemical fertilizers and insecticides, If so, whether the Government
has formulated any concret_e'pro_grmme for conducting a study in this regara:

(b) whelhef'the Government proposes to promote the use of bio-fertilizers in view of the
adverse effect of chemical fertilizers and pesticides on human health and if so, the details
thereof,

“{¢)  whether the Government proposes to promote production/research WOrl on such

bio-fertilizers so as to ensure that there is no shortage of bio-fertilizers and their production
remains unaffected and cost effective and if'so, the details thereof:

(d)  whether the Government has conducted any study on the effect of bio-fertilizers on
the agricultural output and if so, the outcome thereof: '

| (e) the details of the schemes of the Government to promote organic/ bio-fertilizers of

better quality in place of chemical fertilizers so as to avoid adverse impact on agricultural
production; and

(f) whether the Government Iproposes to set up outlets for organic/blo-fertilizers on the
lines of outlets set Lp for chemical fertilizers and if so, the details thereof?

£

ANSWER
MINISTER OF AGRICULTURE AND FARMERS WELFARE

T v e weamr w5 (SHRINARENDRA SINGH TOMAR)

(a) to (f): A statement is laid on the Table of the House.
e,



B

Ty



 STATEMENT REFERRED 70 IN REPLY TO PARTS (a) TO (f) OF LOK SABHA STARRED
QUESTION NO. 23 DUE FOR REPLY ON 19™ NOVEMBER, 2019.

: (@): Government has b_eeh maklng conceried efforts through various programmes o
I encourage farmers for judicious use of phemical fertilizers and pesticides. Indian Council of
;Madical Research (IGMR) has recently initiated a multi-centric study “exposure and the
" health effects of pesticides” to a'asesls th_e heélth status of population in areas with high and

low pesticides usage. | | !

(b)to (g):  Government of India has been ﬁromotlng production and use of  bio feﬁmz;fs
“under varlous schemes/ programmes includlng Capital Investment Subsidy Scheme (CISS')

Paramparagat Krishi Vikas Yojana (PKVY), Mission Organic Value Chain Development fm
“North Eastern Region (MOVCDNER , Naﬂonal Mission on Oilseeds and Oil Palm (NMQOP),

National Food Security Mission (NFSM) . The details are at Annexure 1

The effort of the Government through different interventions has resulted in increase I
carrier based biofertilizer production from 88029 MT in 2015-16 to 121066 MT in 201?’-115'.

Similarly, the liquid based biofertilizer producﬁon has increased from 6241(KL) in 2015-16 to
19083 KL in 2017-18.

ICAR under “Nefwark project on soﬂ biodivefsity— bio fertilizers' has developed
improved and efﬁclent strains of biofertilizers spegific to different crops and soil types. Indian
‘Council of Agr lcultural Research (ICAR) study indicates that biofertilizers can Improve t.mp
yialds by 10-25% and supplement costly chemical fertilizer (N, P) by nearly 20-25% In most

of the crops when used along with the chemical fertilizers.



(f):

Gover}ument of India has made provisions for seiling df bic

-fertilizersiorganic feriifizers
through online jaivikkhetiin portal,

As per Fertilizer Control Order, 1985 (FCO),

States can o
permit the sale of organid/bio

-fertilizers along with chemical fertilizers at dealers outlets_of
private and Co-operative societies. Organic ou

tiets have been Created by States like up
{nder Rashirlya Krishi Vikas Yojana (RKVY), |

/2Z-




! (i)

Annexu.|

Steps taken by govemmenf for proma&ibn of organie / biofertilisers

Capital Investment Subsidy Scheme (CIS8): Government of India promotes the
production of blo-fertilizers under Capital Investment Subsidy Scheme (CISS) by

- providing 100% assistance to State Govt./ Govt. Agencies upto a maximum [t of

Rs.160.00 lakh/ unit for Setting up of State of art liquid/ carrier based Bio-fertilizer
units of 200 Ton Per Annum (TPA) capacity. Similarly, for individuals/ private
agencies assistance upto 25% of cost limited to Rs.40 lakh/unit as capital investment
is provided.

Paramparagat Krishi Vikas Yojana (PKVY): Assistance of Rs 50,000 per haciare/
3 years is given, out of which Rs. 31 000 (62%) Is provided to the farmers directly
through DBT, for inputs (bio-fertilizers, biopesticides, vermicompost, botanical extracle
etc) production/ procurement, post harvest management etc o

Misslon Orgémic Value Chain Develnpwﬁan& for North Eastorn Reglon
(MOVCDNER): Farmers are given assistance of Rs25000/ ha/ 3 years for both on-
farm & off-farm organic inputs, and seeds/ planting material.

National Mission on Oilseeds ,ancﬂ Oil Palm (NMOQOP): Financ'ial assistance@ 50%
subsidy to the tune of Rs. 300/- per ha is being provided for different components

Including bio-fertilizers, supply of Rhizobium culture/Phosphate Solubilising Bacteria

(PSB)/ Zinc Solubilising Bacteria(ZSB)/ Azatobacter/ Mycorrhiza and vermi cornpesi

National Food Security Misslon. (NFSM): Under NFSM, financial assistance ia
provided for promotion of Bio-Fertilizer (Rhizobium/ PSB) @50% of the cost limited to

Rs.300 per ha -

INM '&HPM: Gol has also been promoting soil test based Integrated Nutrieng

- Management (INM) under Soll Health Card Programme and Integrated Pest

management (IPM) practices such as including’ Cultural, mechanical, biologlcal
control of pests along with judicious use of pesticides to control excess use of
fertilisers and pesticides respectively. '

|

ICAR Research programmes:

One acre Integrated Organic Farming System (IOFS) models: IOFS models

suitable for marginal farmers have been established In Kerala, Meghalaya and Tamil
Nadu which provides scope to generate more than 80 % of inputs required for organic
farming within the farm, thus reducing the cos} of production.

All India Network Programme on Organic Farming (AI—NF’OF): Under this programime,
management package involving reduced application of hutrients through manures
with innovative practices are being evaluated at different locations which also includes

use of bio fertilizers. | :
Ifn\\'nk*ﬂ-
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" COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 7]

" Subject: Request for dropping of Assurance given in reply to Starred Question No.
' 01 dated 21 June, 2019 (Supplementary by Smt. Maneka Sanjay Gandhl,
M.P.,) regarding "Planting of Trees in Institutions of Higher Learning" -

On 21 June, 2018, Shri Kaﬂshal Kishore, M.P., addressed a Starfed Question No.
01 to the Minister of Environment, Forest and Climate Change. ‘The text of the Question
-along with the reply of the Minister is given in the Annexure.

2, During the discusslon, Smt. Maneka%San'jay Gandhi, M.P. raised the following
Supplementary Question to the Minister of Environment, Forest and Climate Change:-

“First, this one per cent Increase usually means that the satellite pictures have
been taken when the sugar-cane was at its height, The sugar-cane often passes -
off for trees. This has happened many times. I would suggest that the Ministry
check when the pictures were taken. There have been a large number of

" highways made in the last five years. These highways have entailed the cutting
of lakhs and lakhs of full-grown trees and these have caused dust storms -
everywhere. What mechanism éxists to re-plant those trees? Secondly, the
Forest Department simply does not have any trees across India in thelr so-called
nurseries. What mechanism -exists to check whether the Forest Department

' nurseries have actually any trees in them? These are two separate guestions.”

3. Inreply, the Minister in the Ministry of Environment, Forest and Climate Change
~ stated as follows:~ |

“The rest of the suggestions are good, we will consider them.”

‘4. The above reply was treated as an Asisurance by the Committee and required to
«--be implemented by the Ministry of Environment, Forest and Climate Change within
three months from the date of the reply but the Assurance Is yet to be Implemented.

5. Inthis regard, the Ministry of Environment, Forest and Climate Change vide O.M.
‘No. : E. 3-1/2020-B-I(NAEB) dated 24 June, 2020 have stated as under: s

"Hon'bie Minister while replying to the supplementary questions raised by Smt,
Maneka Sanjay Gandhi, M.P. has already clarified that the satellite pictures of
forest cover are taken every month. Forest Survey of India (FSI), Dehradun has
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also informed that hiennial assessment of the countrys forest cover is belnx_.,ﬂ)
carried out by them since 1987 using remote sensing and GIS techniques which

- are a standardized methodology for identification and mapping of the forest
cover, following a hybrid approach using digital image processing, alded by on
screen visual analysis by trained analysts. Over the years, with the advancement
of technology, the methodology has been further refined with better quality
information available on.the spectral signatures of different vegetation which
permits accurate Interpretation of forest and agriculture crops. Forest cover
mapping is carried out using IIRS resources at 2 LISS-II sensor tmagery with a
resolution of 23.5 mtr on a scale of 1:50,000.

FSI further informed: that Spectral signature of sugar-cane on satellite data is
different from forest/tree cover. Therefore, sugarcane is not likely to be
misinterpreted as . forest cover. Further, FSI uses the recorded forest area
boundaries and green wash boundaries digitized from toposheets where forest
areas and agriculture areas are shown differently. Extensive ground-truthing is
also carried out by FSI teams followed by validation by State Forest
Departments. The analysis is also supported extensively by vahdatton using very
high resolution satellite data (submeter data). ' ,

Regarding, issue raised by the Hon'ble Member on replanting the area where
tree cutting happened for highway projects, Hon'ble Minister has replied that

. four to five seedlings are planted .at different places in lieu of each tree cut for .
~any development purpose. It is further mentioned that National Highway
Authority of India (NHAI), Ministry of Road Transport and Highways promotes
plantation along National Highways under Green Highways (Plantation,
Transplantation, Beautification & Maintenance) Policy, 2015, for developing.

~ greenery along Highways. NHAI has informed that since initiation of Policy in
2015, 14.372 crore seedlings have been planted along the highways., Regarding
axgallablllty of seediings In nursery, it is stated that State Forest Departments.
maintain seedlings in their designated permanent and temporary nurseries as per
the requirement for ‘plantation for any particular year which are monitored by
senior forest officers of the state. This Ministry has also issued directions to all
the States vick letters dated 24.03.2020, dated 02.04.2020 and letter dated
17.06.2020 to ensure adequate number of seedlings, establish a sound
mechanism for monitoring of all planting activities including availability of
seedlings in forest nurseries.”

6. In view of the above, the Ministry, with the abprovai of the Minister for
- Environment, Forest and Climate Change have requested the Committee to drop the
Assurance,

The Committee may consider.
New Delhi
Dated:; 25}:;},_,,2‘3 | | " - A9



Ahnexyre.

OTH
GOVERNMENT OF INDIA :
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

| LOK SABHA
STARRED QUESTIONNO: 1
‘TO BE ANSWERED ON 21.06.2019

Planting of Trees in Instltutlons of Higher Leaming

*LSHRI KAUSHAL KISHORE:

Wlll the Minister of ENVIRONMENT FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Govemment has issued/proposes to issue any guidelines for planting of
trees such as Neem, Peepal, Banyan ete. inside and outside the campuses of institutions
of higher learning in the country to prowde healthy env1ronment to the students and if
80, the details thereof; and -

(b) whether the Government is aware that in many institutions of higher learning in the
“country including IIM Rohtak trees such as NeemPeepal, Jamun, Banyan etc, have not
been planted inside and outside their campus due to which the institutes located near
. National nghways present a deserted look and if so, the reasons thercfor

- institution-wise?

A'NSWER

| MINISTER FOR ENVIRON MENT, FOREST AND CLIMATE CHANGE

(SHRI PRAKASH JAVADEKAR)

(a) & (b) A statement has been laid on the Table of the House.
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Statement referred to in reply to part (ﬁ) and (b) of Lok Sabha Starred Question No.l |

due for reply on 21.06.2019 by Shri Kaushal Kishore regarding “Planting of Trees in
Institutions of Higher Learning”.

(a) Ministry of Environment, Forest & Climate Change (MOEF&CC) has issued lotter to all -

States to consider inclusion of bamboo and medicinal plants in the afforestation activities
being undertaken on degraded forest land and contiguous area. MoEF&CC also issued
advisories to the State/UT Governments to take up plantation of local and indigenous
species which would also include Neem, Peepal, Banyanm etc. on various occasions like
Van Mahotsav, World Environment Day etc. B

(b) The plantation activities are taken up cross sectorally by vatious agencies including
Government Departments, NGOs, Civil Societies, Corporate bodies, schools and other

institutions. Species selection for plantation of trees is decided by the concerned
authorities taking up plantation, considering the availability of saplings, location and
purpose of plantation etc. '

Ministry of Human Resource Development has already taken up programmeof Smart
Campus, where greening of campus is a major component. As per the information
received from Ministry of Human Resource Development, 1IM Rohtak has about 5000
frees which include Neem, Peepal, Jamun and Banyan trees also. It has also pianned to
plant another 4500 trees. In addition, IIM Bengaluru, IM Kozhikode, IIM Ahmedabad,
IIM Raipur and [IM Udaipur also have adequate number of trees. All institutions of

higher leamning are free to take up plantations including trees of Neem, Peepal, Jamun

and Banyan etc. inside and outside of their campus.
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usually means that the satsllite pictures have been taken when t‘he sugar—caﬁe
was at its height. The sugar-cane often paéses off for trees. This has happéned
many times, | would suggest that the Ministry check when the pictures ﬁelre
taken. There have been a large ni.lmber of highways made in the last five years,
These highways have entailéd the cutting of lakhs and lakhs of full-grown treés
‘and those have caused dust storms everywhere. What mechanism exists to re-
plant those trees? | |
Sécondly, the Forest Department simply does not have any trees across
India inlthéir so-called nuréeries. What mechanism exists to check whether the

Forest Department nurseries have actually any trees in them? These are two

separate questions.
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- LOK SABHA SECRETARIAT Y i il =]
 COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 8

- Subject: Request for dropping of Assurance glven in reply to Starred Questlon No,
' 01 dated 21 June, 2019 (Supplementary by Shri Kaushal Kishore, M.P. B
regarding "Planting of Trees in Ihstitutions of Higher Learning”

On 21 June, 2019, Shri Kaushal Kishore, M.P., addressed a Starred Question No.
01 to the Minister of Environment, Forest and Chmate Change. The text of the Question
along with the reply of the Mmister is given in‘the Annexure _

2. During the discussion, Shri Kaushél Kishore, M.P. raised the following
Supplementary Question to the Minister of Environment, Forest and Climate Change:-

"I want to know from the Hon'ble Minister whether the Government will make a

law under which those agencies which sell vehicles or companies that make

vehicles, wlll give a sapling of a big tree plant on their own behalf to the people -

who buy vehicles and the person who buys the vehicle must plant it? This will
- make the envnronment much better.”

3. In reply, the Minister in the M|n|stry of Environment, Forest and Climate Change
stated as follows ..

"We will start a new ‘Plant and. Grow Tree' programme not only for

i planting saplings, but also to take care of them till the plants become
* big trees.”

4. The above reply was treated as an Assurance by the Committee and required to
be implemented by the Ministry of Environment, Forest and Climate Change within
;three months from the date of the reply but the Assurance is yet to be implemented.

‘5. In this regard the Mmlstry of Envlronment Forest and Climate Change vide O.M.
F. No. : E. 3-2/2020-B-I(NAEB) dated 26 Octo_ber, 2020 have stated as under

"Ministry has launched the scheme "School Nursery Yojna" which aims to
promote plantation -activity through Involvement of students, The fundamental
-principle of the scheme Is the concept of ‘plant and grow trees’ where students
will raise seedlings as part of the programme and plant it, grow and nurture it so
that it establishes as a tree. The scheme will create awareness about plants and
environment, will provide an environment for the students to understand and
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appreciate the significance of plants in maintaining and sustaining the natu..!
ecosystem and promote afforestation and people's participation. The scheme is
proposed to be implemented for five year period starting from 2020-21 to 2024-
25. With the inidation of School Nursery Yojana, the reply by the Hon'ble
Minister EFCC "we wili start a programme ‘Plant and Grow Tree', which has been
treated as an Assurance, has been fulfilled.”

6. In view of the above, the Ministry, with the approval of the Minister for

Environment, Forest and Climate Change, have requested the Committee to drop the
Assurance.,

The Committee may consider.

New Delhi

Dated: 25 [H|2nz,g,
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Annexyre

: ' OIH
. GOVERNMENT OF INDIA _
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
STARRED QUESTION NO: 1
TO BE ANSWERED ON 21.06,2019.

Planting of Trees in Institutions of Higher Learning
. i
*1.SHRI KAUSHAL KISHORE:

. Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
" state; : - '

(a) whether the Government has issued/proposes 'to issue any guidelines for planting of
trees such as Neem, Peepal, Banyan etc, inside and outside the campuses of institutions
of higher learning in the couniry to provide healthy environment to the students and if
so, the details thereof: and

(b) whether the Government is aware that in many institutions of higher learning in the
country including IIM Rohtak trees such as NeemPeepal, Jamun, Banyan ete, have not
been planted inside and outside their campus due to which the institutes located near
‘National Highways present a deserted look and if §0, the reasons therefor,
institution-wise? "' .

ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRI PRAKASH JAVADEKAR) . o

{a) & (b) A statement has been laid on thie Tﬁblc of the House,

o5 o o ok
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Statement referred to in reply to part (a) and (b) of Lok Sabha Starred Question No. 1"“)
due for reply on 21.06.2019 by Shri Kaushal Kishore regarding “Planting of Trees in .

Institutions of Higher Learmng”

(a) Ministry of Environment, Forest & Climate Change (MoEF&CC} has issued. letter to all
Stdtes to consider inclusion of bamboo and medicinal plants in the afforestation activities
being undertaken on degraded forest land and cont1guous area. MoEF&CC also issued .

advisories to the State/UT Governments to take up plantation of local and indigenous .

species which would also include Neem, Peepal, Banyanm etc. on various occasions like
Van Mahotsav, World Environment Day etc,

(b) The plantation activities are taken up cross sectorally by various agencies including

Government Departments, NGOs, Civil Societies, Corporate bodies, schools’and other

institutions. ~ Species selection for plantation of trees is decided by the concerned
authorities taking up plantation, considering the availability of saplings, Jocation and
purpose of plantation ete.

Ministry of Human Resource Development has already taken up programmecofl Smart
Campus; where greening of campus is a major component. As pet the information
received from Ministry of Human Resource Development, IIM Rohtak has about 5000

trees which include Neem, Peepal, Jamun and Banyan trees also. It has also planned to-
plant another 4500 trees. In addition, IIM Bengalury, [IM Kozhikode, IIM Ahmedabad, -

IIM Raipur and IIM Udaipur also have adequate number of trees. All institutions of

higher learning are free to take up plantations including trees of Neem, Peepal, Jamun,

and Banyan etc. inside and outside of their campus.
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SHRIMATI MANEKA SANJAY .GA.NDHI: First, this one per cent increase
usually means that the sateliite pictures have been taken when the ,sugar-cane
was at its height. Th.e eugar—caneotten passes off for trees. This has happened
many times. | weulct suggest that the Ministry check when the pictures w'e..l'e__“_q_
taken. Tttet'e have been a large number of highways made in the last five yeets.
These highways tzave entailed the%outting of lakhs and lakhs of full-gtOWn trees
and those have caused dust storms everywhere, What mechenism exists {o re-
ptent those frees? - .I

Secondly, the Forest Department simply does not have any {rees across
India in thelr so-called nurseries. What mechanlsm exists to check whether the
Forest Department nurseries have actuelly any trees in them? These are two
separate questions.
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| LOK SABHA SECRETARIAT  Abbrnatv -7
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
' MEMORANDUM No, § -

Subject: Request for dropping of Assurance given In reply to Unstarred
Question No. 2060 dated 29.11.2019 regarding "Protection and
Conservation of Wildlife". -

On 29 November, 2019, Smt, Sandhya Ray and various other MPs,,
addressed an Unstarred Questiori No. 2060 to the Minister of Environment,
Forest and Climate Change. The text of the Question along with the reply of
the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Environment,
Forest and Climate Change within three months from the date of the reply but
the Assurance is yet to be implemented. :

3. In this regard, the Ministry of Environment, Forest and Climate Change
vige OM F. No.17-11/2020-WL dated 18 September, 2020 have stated as
under: ’ .

"The- recommendations of the Task Force were considered by the
Standing Committee of National Board for Wild Life (SCNBWL) In its 54
Meeting held on 18" 1July, 2019. The SCNBWL accepted . 11
recommendations out ‘of the 13 recommendations of the Task Force
which were circulated to all the States/UT Administrations and
concerned Authorities/organizations for implementation, Further, the
Ministry had already requested the Ministty of New and Renewable
Energy and Ministry of Power. to direct the power supply agencies to
implement the mitigation measures." | :

4. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Environment, Forest and Climate Change, have
requested the Committee to drop the Assurance. :

The Committee may consider,

Dated:- 2512520

New Delhi
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GOVERNMENT OF INDIA :
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGER

LOK SABHA
UNSTARRED QUESTION No. 2060
TO BE ANSWERED ON 29.11.2019

Protection and Conservation of Wildlife
" 2060, SHRIMATI SANDHYA RAY: _
' SHRI SELVAM G !
SHRIK, NAVASKANT: - '
SHRIREBATI TRIPURA; -
SHRI SUBRAT PATHAK:
SHRIDHANUSH M. KUMAR:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state: : '

(a) whether the Government has initiated Bustard Recovery Programme for Great Indian
Bustard, if so, the details and the success aﬁhieved as a result thereofi

(b) the quantum of financial and technical assistance provided by the Government to the
State/Union Territory Governments for protection and conservation of wildlife including
Great Indian Bustards under the Centrally ' Sponsored Schemes of “Integrated
‘Development of Wildlife Habitats” during the last three vears and the current year
State/UT-wise; o _

(c) whether the National Green Tribunal (NGT) has asked the Centre to prepare a time-
bound action plan within twoe months for protection of the Great Indian Bustards, if so,
the details thereof and the action taken by the Government in this regard;

(d) whether the Government has provided any assistance to the Forest Department for the .
protection of Great Indian Bustard and if 80, the details thereof, State/UT-wise including
Tamil Nadu; and : : -

(e} the other steps taken by the Government for protection of endangered animals and birds
in the country including Great Indian Bustard? B

ANSWER

MINISTER OF- STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND

CLIMATE CHANGE _ . , '
(SHRI BARUL SUPRIY(O)

(a) Ministry has taken up an initiative on conservation breeding of the Great Indian

" Bustard in collaboration with the State Governments of Rajasthan, Gujarat and

‘Maharashira and technical support from Wildlife Institute of India, Dehradun

and financial support from “National Compensatory Afforestation Fund

Management and Planning Authority” with & total budget of Rs. 33.85 crores
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(b)

for the duration of five years for the programme titled ‘Habitat Improvement
and Conservation Breeding of Great Indian Bustard-an integrated approach’.
The important objective of this programme is to build up captive population of

Great Indian Bustard and to release the chicks in the wild for increasing the

population and also to promote in-situ conservation of the species. As part of
the programme, cusrently a facility with. incubator, hatchery, chick rearing and
housing for captive birds (upto 1 year age) has been set up at Sam, J aisalmer in
Rajasthan and is managed by staff of Rajasthan Forest Department and

scientists of Wildlife Institute of India and ‘International Fund for Houbara '
Conservation’ and Reneco, Abu Dhabi who have a vast experience in breeding

the related Houbara and Arabian Bustards in captivity.

Some of the success achieved under the Programme includes the following:

i. Collection of the nine eggs of GIBs from wild & hatching at the -
facility. ' ' '

i. Sterilization of more than 800 dogs (another major threat to Great
Indian Bustard) by WII in collaboration with HSI in priority habitat
of Thar deset.

i Construction of predator proof fences and active removal of Great
" Indian Bustard nest/egg predators from Great Indian Bustard
enclosures. - -

v, Mapping of power lines falling in Great Indian Bustard habitat.

v, - Satellite tagging of Great Indian Bustard and monitoting of their

activities for research on their morphological behavior ete,

The details of funds provided by the Government to the State/ Union Territory
Governments for protection and conservation of wildlife including Great Indian
Bustards under the Centrally Sponsored Schemes of “Integrated Development

-of Wildlife'Habitats” during the last three years and the current year, State/UT

wise is at Annexure-1.

The Hon'ble National Green Tribunal (NGT) vide its order dated 04/09/2019 in
O.A. No. 385 /2019 in the matter of Centre for Wildlife and Environment
Litigation {CWEL) Vs. Union of India & Ors, has constituted a Joint
committee comprising the following officials:- '

(i) Director General of Forest, MoEF&CC- Chairperson

(ii) Additional Directot-General of Forest (Wildlife), MoEF&CC-

- Member Secretary |
(iii} Nominees of Ministry of Pawer, Govt. of India.

(iv) Nominees of Ministry of New and Renewsble Encrgy, Govt. of -

India. :
(v) Nominees of Energy Departments of Gujarat and Rajasthan. |
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S (d)

The mandate of the committee 15 to form a time-bound action plan within two
months an the recommendations of the WI1I report mentioned in the NGT order
dated 04/09/2019. Two meetings of the Committee have taken place.

The Ministry has provided funds to the following State/ Union Territory

- Govemninents for the protection and conservation of Great Indian Bustards
under the ‘Species Recovery Pragramme’ of Centrally Sponsored Schemes of
“Development of Wildlife Habitats™:

: : _ (Rs. In lakh)
Name of 2015-16 2016-17 | 2017-18 | 2018-19 | 2019.20
State '
Maharashtra | 110.63 : 13585 |87.81 0
Rajasthan 65.36. 121.64 121.387 |0 0
Karnataka 0 0 0 0 82.58
(8) - Steps taken by the Government for protection of endangered animals and birds

in the country including Great Indian Bustards are as given below:

i.

ii.

iil,

v.

vi..

‘“Development of Wildlife Habitats",

Legal protection has been provided against hunting and commercial
exploitation under the provisions of the. Wild Life (Protection) Act,
1972. ' ’ '

The Great Indiaﬁ Bustard is listed in Schedule-I of the Wild Life
(Protection) Act, 1972, thereby, according them highest degree of legal
protection from hunting, | -

Protected Areas, viz, National Parks, Sanctuaries, Conservation
Reserves and Community Reserves have been created all over the
country as per the provisions of the Wild  Life (Protection) Act, 1972

to provide better protection to Wildlife including eagles.

Financial ard technical assistance is being extended to the State

Goyernments under varjous Centrally Sponsored Schemes, viz,
‘Project Tiger’ and ‘Project

Elephant’ for providing better protection and conservation of wildlife,

Important habitats of Great Indian Bustards are designated as National
Parks/ Sanctuaries for their better protection,

“The species has been icicntiﬁéd for conservation efforts under the
- component ‘Species Recovery Programme’ of the Centrally Sponsored

Scheme (CSS) - Development of Wildlife Habitat. Financial and
technical - assistance ' is ‘provided to the State/ Unjon Territory
Governments under the Centrally Sponsored Scheme of Development of
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vii.

viil.

Wildlife Habitat for providing better protection to Great Indian Bustard
and its habitat. o

In consultation with State Government, Wildlife Institute of India and
international experts, a site for establishment of Conservation breeding
Centre has been identified in Kota District, Rajasthan under the above

mentioned project. Currently a facility with incubator, hatcher, chick. .

reating and housing for captive birds (upto I year age) has been set up
at Sam, Jaisalmer, Rajasthan and is managed by WII Scientists,
Rajasthan Forest Department with the technical assistance of ihe
International Fund for Houbara Conservation and Reneco, Abu Dhabi
who have a.vast experience in breeding the related Houbara and Arabian
Bustards in captivity. :

Ministry has also constituted a Task Force for sugpesting Beo-friendly
mmale itnpacts of power transmission lines_and ofher _

“power transmission mﬁastructures on wildlife includi g_thﬁ_GJ_e.ﬂL,
Indian Bustard.,——
T

[ S————

| Ministry has requested the Mmlstry of New and Renewable Energy and

-

Ministry of Power to direct the power supply agencies to implement the

mifigation measares such as msta.ﬁatnon of bird diverters on power line:
mﬂTgmurrdnTg‘Gf‘puwerhnE KV, painting of vanes of wind

WFBImES S —
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Annexure ]

ANNEXURE REFERRED TO IN

REPLY TP PART (b) OF THE LOK SABHA
UNSTARRED QUESTION NO.

2060 . REGARDING “PROTECTION AND
CONSERVATION OF WILDLIFE” BY SHRIMATI SANDHYA RAY, SHRI SEL.VAM
G., SHRI K, NAVASKANI, SHRI REBATI TRIPURA, SHRI SUBRAT PATHAK, SHRI
DHANUSH M. KUMAR DUE FOR REPLY ON 29.11.2019

Details of finds released under the Centrally Sponsored Scheme-

‘Development of Wildlife
Habitats’ during the last three years and current yesr are as below: '

(Rs.in Iakh)

8.Neo. | Name of 2016-17 ¥ 2017-18 | 2018-19 2019-20 (as
States/UTs . : - on .
. 27.11.2019)
I | A& N Islands 118.49 141,934 | 191.00 132,64
-2 | Andhra Pradesh 0. : 0 75.00 0
3 | Arunachal 256.8107 12699348 [ 344.42 . 414,14
" ! Pradesh :
4 Assam 0 275.827 | 26532 164.26
5 | Bihar 100.576 | 322.674 | 749.00 | 14137573
6 [ Chandigarh 26.06514 | 26,065 0 0
7| Chhattisgarh 278.9453 | 435.014 | 350,61 | 3100318
8 | Goa 0 1 85.9938 0 0
9 | Gujarat 457.604 558.52 | 2232.00 0
10 | Haryana 124.6572 [ 181.4448 | 155,00 | 237.6078
11 | Himachal Pradesh 28031 12374107 37030 305.76554
12 | Jammn & 336.50626 ]577.91511 492.43 0
' Kashmir
13 | Jharkhand 0 95.607 | .50.51 93.96
14 [ Karnataka 32552 | 42789 | 653.00 [ 41 8.56788
15 | Kerala ‘ 1928.42 900.834 | 1293,40 374,916
16 | Madhya Pradesh 322.265 | 1379.488 | 912.20 629.266
17 | Maharashtra 497.35 808.0555 | 1031.20 [ - 553333
18 | Manipur 340.032 | 425.664 | 405.60 359.35
19 | Meghalaya 55.23 114.061 | 312,00 0
20 [ Mizoram 123495 | 487.445 |- 430.00 0
21 | Nagaland 357.846 565.871 882.20 777:83
22 | Odisha 279,65 342,937 | 499,00 558.474
23 | Rajasthan 453.87878 | 622.421 | 585.00 679.56789
24 | Sikkim 145,52 202.154 | 394,00 | 396.2745
25 | Tamil Nadu 0 394,725 | 384.10 | 409.5048
26 | Telangana - 0 157.0833 0 0 .
27 | Uttar Pradesh 250.956 | 386.968 | 119.81 426,611
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545.30576

28 | Uttarakhand 2979.361 | 1764.10 | 694.40627
79 | West Bengal 237.66 | 657.992 | 960,60 ‘| 800.61055
30 | Puduchetry 01 0 0 0
31 | Lakshadweep 0 671 | 4630 | 136792
32 | Delhi 0 0 551.90 0
33 | WII, Dehradun- 0 032.00 0
| (Utarakhand) - | ,
33 | Tripura’ 0 0 0 90.31679
TOTAL 15000.00 | 16500.00

9305.60155 |

8994.54814
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LOK SABHA SECRETARIAT hperdic—F7.
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. {3 |

Subjact: Request for dropp!ng of Assurance given in reply to Unstarred
Question No. 4672, dated 22.07.2019 regarding "Tax Rebate
Scheme". :

On 22 July, 2019, Shri Benny Behanan M.P., addressed an Unstarred
Question No. 4672 to the Minister. of Fmance The text of the Question
a]ongwrth the reply of the Minister is as given in the Annexure.

2.  The reply to the Question was treated as an Assurance by the

Committee and required to be implemented by the Ministry of Finance
(Department of Revenue) within three months from the date of reply but the
Assurance is yet-to be implemented

3. In this regard, the Ministry of Finance (Department of Revenue) vide
O.M. F. No. 604/06/2010- -DBK/691-93 dated 20 July, 2020 and O.M. F. No.
604/06/2019- DBK/956 -958 dated 18 August 2020 have stated as under -

"It is to mentlon that Government on. 13.03.2020 has approved
Department of Commerce (DoC)'s scheme for Remission of Duties and
Taxes on Exported Products (RoDTEP). The Scheme will refund currently
un-refunded duties/taxes/levies at the Central, State and local levels. It
has further been decided therein that Rebate of State and Central Taxes
and Levies (RoSCTL) scheme will be subsumed in the RoDTEP scheme
at a date to be notified after roll-out of the RoDTEP scheme. Since
Government has decided to subsume the RoSCTL scheme into RoDTEP,
no further action is requrred in the matter."

4. In view of the above, the Mlmstry, with the approval of the Minister of -
State for Finance, have requested the Committee to drop the Assurance.

The Comm|ttee may consider.
Dated:- 2512020
New Delhi
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Annexure

* GOVERNMENT OF INDIA
MINISTRY OF FINANGE
DEPARTMENT OF REVENUE
LOK SABHA
UNSTARRED QUESTION NO. 4672 |
TO BE ANSWERED ON MONDAY, THE 22" JULY, 2019/,
ASHADHA 31,1941 (SAKA) -

Tax Rebate Scheme

" 4672, SHRIBENNY BEHANAN: -

Will the Minister of FINANCE be pleased to state:

(a) whether the Government is pla_nningj' for extension of the Rebate of State and
Central Taxes and Levies to other sectofs; and

~(b) if so, the details thereof?

ANSWER |
MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI ANURAG SINGH THAKUR)

(a}& (b): Rebate of State and Céntral Taxes and 'Levies is @ scﬁeme
administered by Ministry of Textiles, which is restricted to the appare} and made-
ups segments for the present, Gover:nment has constituted an Inter-Ministerial
Commi;tee to_llook into the issue of extending the scheme to other segments
such as yarn, fabrlc, etc.

Hhhw
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| LOK SABHA SECRETARIAT /200y~ 17/
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. {5 o

Subject: Request for dropping of _Assurance given in reply to Unstarred
Question No. 34 dated 18.11.2019. regarding "Outstanding
Dues of Small Enterprises”. _

On 18 November, 2019, S:hri P.K. Kunhallkutty, M.P., addressed an
Unstarred Question No. 34 to the Minister of Finance. The text of the Question
alongwith the reply of the Minister:is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Finance
(Department of Economic Affairs) within three months from the date of reply:
but the Assurance is yet to be implemented. - '

3. In this regard, the Ministry bf Finance (Department of Economic Affélrs)

. vide O.M. F, No. 2/4/2020-IITF dated 05 October, 2020 have stated as under:-

* "With respect to the promise made for the question text c&d ‘HHEC has
sought views of CBI in regard to withheld payment of the bullion parties,
other than M/s ECL, DEA Is requesting to drop/delete.on the ground of
that “CBI is an independent investigative Agency, follows own
procedures/rules while investigating. Besides, once fnvestigations are
completed investigative agency takes up the matters at appropriate level
as per provisions of law. Ministry cannot interfere or influence in action
of investigative agency having independent mandate under status,™

4 I'n view of the above, the Miﬁistry, with the approval of the Minister of

S"cate for Finance and Corporate Affairs, have requested the Commitiee to,
drop the Assurance. ' : '

The Committee may consider.
Dated:- 25’11’207,,;.
New Delhi
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@ GOVERNMENT OF INDIA .
| MINISTRY OF FINANCE
DEPARTMENT OF ECONOMIC AFFAIRS

LOK SABHA -
UNSTARRED QUESTION NO. 34

TO BE ANSWERED ON NOVEMBER 18, 2019 (MONDAY) |
| KARTIKA 27, 194] (Saka)

OUTSTANDING DUES OF SMALL ENTERPRISES

QUESTION

Tonam e

34, SHRI P.K. KUNHALIKUTTY:
Witl the Minister of FINANCE, be pleased to state:

(a) whether the Ministry has directed the various Public Sector Undertakings to clear
. outstanding dues of small enterprises and service providers;

(b) if s0, the details of outstanding dues/payments by Handicrafts and Handlooms Exports
Corparation of India Limited to small bullion parties as on 31% October, 2019;

(¢} whether the Government would probe the delay of payments on untenable ground to
small bullion parties and ifnot, the reasons tHerefor; and

* (d) the steps which the Government proposes 1o take to clear the legitimate payments of

small bullion parties in line with the directive of the Ministry? '

ANSWER
-MINISTER OF STATE IN THE MINISTRY OF FINANCE

. (SHRI ANURAG SINGH THAKUR)
{a} Yes, ' " _
(1) Ministry of Micro Small and Medium Enterpriges (MSME) has issued a Notification No.
8.0.5622(F) dated 02.11.2018 stating “that all companies who gets supplies of goods or
services from Micro and Small Enterprises and whose payments to micro and small suppliers
cxeeed forty-five days from the date of acceptance or the date of deemed aceeptance of the
goods or services as per the provision of the Act, shall submit a half yearly return to the
Ministry of Corporate Affairs stating the following: -
(i) The amount of payments due .
(i) The reason of the delayed.”
MSME is monitoring the issues of delayed payments from various Public Sector Undertaking

to clear outstanding dues of MSMEs, lelters in this regard have been issued to the controlling
Ministries of the concerned CPSEs,
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(I} Various Central Public Sector Enterprises (CPSEs) have been requested in a meeting
headed by Department of Expenditure and Department of Economic Affairs on 27,08.2019 10 -

make payments to.vendors, MSMEs as well as to big companies as promptly as possible in
order to ensure adequate money supply/ liquidity in market, Wherever requited, process re-

engineering miay be made to cut the unnecessary delays in the process, CPSEs has nlso .

directed to appoint a Nodal Officer 10 monitor payments.

(b) The details of outstanding dues of bullion parties of Handicrafts and Handlooms Txports
Cuorporation of India Limited (HHEC) as on 3 1% October 2019 are as under:-

§. No.- | Name of the Bullion parities : | Amount (in Rs. Crore)
B M/s Atma Ram Amar Nath ' 147
2. M/s Delhi Spot Bullion Frading Co, Pvt. Lid. 1 0.03
3. M/s Edelweiss Commodities Ltd. (ECL.) 5.12
4. M/s Frost Inteenational Lid, 12,76
3, M/s Kothari Product Itd, - 0.23
6. M/s Metlloy Trading Services (P) Lid. (case 0.12
: pending with Cusloms Authority) ' )
7. “MMTC Pamp Indin (P) Ltd__ _[.0.05 _
8. M/s Relegare Bullion 1ed, . 0.16
b, M/s SMC Comtrade 1.td. 2.48
10, M/s Soni Chunilal Govindbhaj Jewellers Pvt. 0.01
Ltd . ' : '
Total e s 12.43
(c) & (d):

Handicrafts and Handlooms Exports Corporation of India Limited (HHEC) has withheld the
amount of M/s Tdelweiss Commodities Ltd: (ECL) against which CBI investigalion is under

wity and other bullion parties with whom HHEC has identical apreement as signed with M/s -
ECL because any adverse decision in the CBI case with M/s ECL will have financial |

implication on them as well,

" HHEC has ﬁought \-/iews of CBI in regard to withheld payment of the bullion partics, other

 than M7 ECLT . —
Ministry of MSME has created SAMADHAAN Paortal

(hitn://samadhua msme.gov.in/MyMSME/MSEFC Welcomer.aspx. ) for monitoring of the
owlstanding dues to the MSEs from the buyers of goads and services through video
conference, meatings of the Chairman of the MSEFCs etc. '

T
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LOK SABHA SECRETARIAT 7 /27° Ly 1)
- COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 16

Subject: Request for dropping of Assurances given in replies to (1) USQ
No. 437 dated 04.02.2020 regarding "Operation Green
Programme"; and (if) Unstarred Question No. 3721 dated

. 17.03.2020 regarding "Operation Green Programme".

-The above Questions were asked by Shri Rajendra Agrawal M.P. and
Shri B.B. Patil, M.P., respectively to the Minister of Food Processing Industries.
The texts of the Questlons along with the replies of the Minister are as given
in the Annexures I and II. i

2. The replies to the Questmns were treated as Assurances by the
Committee and required to be mplemented by the Ministry of Food Processing
Industries within three months from the date of replles but the Assurance are
yet to be implemented.

3. In this regard, the Ministry of Food Processing Industrieé vide O.M. F.
No, 11011/1/2018-DD(0OG) dated 28 July, 2020 have stated as under:-

"It may be noted that Ministry has received 24 project proposals under
Operation Greens Scheme till date, out of which 10 proposals were
sanctioned. As on date, 5 projects with total project cost of Rs, 327.33
Cr including grant-in-aid of Rs. 123.71 Cr, are under different phase of
implementation. Regarding: implementation of the scheme across the
whole country, it may be noted that as per scheme guidelines, there is
provision of setting up of Integrated value chain development projects
(under long term-integrated value chain development project) in
-selected major producing clusters, notified by Ministry based on- the
recommendation of State Governments. However, under short term -
~price stabilization measures, there is provision for 50% subsidy. for
~transportation and hiring storage for Tomato, Onion and Potato crops,
during the glut situation across the country. It may further be noted that
short term price stabiiization measures under Operation Greens has
been extended from TOP (Tomato, Cnion and Potato) to TOTAL (other
notified fruits & Vegetables) across the country, as a part of Aatma
.- Nirbhar Bharat Abhiyan.”

4. In view of thé above, the Ministry, with the approval of the Minister of
State for Food Processing Industries, have requested the Comm|ttee to drop
the Assurances

The Committee may consider.
Dot 35[0z
New Delhi
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AnnesyxesT

GOVERNMENT OF INDIA
MINISTRY OF FOOD PROCESSING INDUSTRIES
LOK SABHA
UNSTARRED QUESTION NO. 437
ANSWERED ON 04™ FEBRUARY, 2020 .

'OPERATION GREEN PROGRAMME
437. SHRIRAJENDRA AGRAWAL:
Wil the Minister of FOOD PROCESSING INDUSTRIES be pleased to state:

(8)  whether the Government has received substantial response under the Operation Green
Programme, which was started on pilot basis and if so, the details thereof:

(b)  whether the Govemﬁcnt plans to implement it across the whole country;

(¢)  the steps being taken by thc'Govermner}t to increase the production of fruits and
vegetables through food processing; o

(d) whether the Government is planning tc:) take steps to promote exports of processed

foods; and

(& ifso, the details thereof?

(SHRI RAMESWAR TEL])

ANSWER
THE MINISTER OF STATE FOR FOOD PROCESSING INDUSTRIES

(8): ~ Ministry has launched a new central sector scheme “Operation Greens — a scheme for
integrated development of Tomato, Onion and Potato (TOP) value chain” with a budgetary
allocation of Rs. 500 crores in November,, 2018. Ministry has organized number of
roadshows/workshops in the major TOP crops producing ‘states for inviting the proposals in
coordination with respective State Governments, Till date, Ministry have received tota] 24

~ project proposals applications for setting up of integrated value chain development projects,

out of which, 5 prajects have been approved unger the scheme, having total project cost of 2

- 425.83 crore including grant in aid of ¥ 161,17 Cr, 6 project proposals are under

consideration of the Ministry.

(b  Government is yet to take a decision in this matter, /

(¢):  Under Operation Green scheme, one of five major components of integrated value
chain development project is Quality production, wnder which, thers is provision for
providing quality inputs such as seeds, Setting up of greenhouses/ protected cultivation,
mechanization of farm practices and varietal changes based on market, for Tomato, Onion and
Potato crops, In addition, Department of Agriculture, Cooperation & Farmers Welfare
(DAC&IW) is also implementing Mission for Integrated Development of Horticulture
(MIDH) for development of Horticulture in the Country under which Credit linked back ended

subsidy is available for establishment of processing units of horticulture crops under the
Mission, : . o

(d) & (e): Yes, APEDA is promoting export of its scheduled agro produets through APEDA’s

Medium Term Expenditure Framework (2017-18 to 2019~ 20) financial assistance, following
Scheme components are available for development and promotion of APEDA scheduled
products:- - S N .



iv.

Development of-Infrastruc:fure

-

Assistance is available for Food Processing sector for purchase of insulatew., g

reefer transport units, addressing missing gaps which may include facilities
like x-ray, Screening equipment, Sortex, IQF, cooking/blanching line, filth /
metal detector, sensors, vibrators or any new equlpment or technology for
food safety and quality reqmrements :

D_gvelopment of Quality

Strengthening of technical and managerial skills;

Assistance to National Referral Laboratory (NRL) and other Government
/public sector/institutions : for residues monitoring of agrochemicals,
pesticides, Aflatoxins etc.; '

Testing of water, soil residues of pesticide, veterinary drugs, hormones,
toxins, heavy. metals contaminants, microbial count, ste. in agricultural
produce/products where residue-monitoring activity is implemented by
APEDA., Laboratory for export testing and in-house lab equipment. Support
for innovative ideas for infrastructure and quality improvetent in agricultural
and processed food sector.; l‘

Introduction of new .plant/seed/germplasm varieties for expost

oriented/varieties suitable for processing for identified produce for Grapes,

Gherkins, Pineapple, White Onion, Groundnuts, Potato, Tomato, Onion etc.;

Market Deyelopment

Development and dissemination of database, market intelligence. Participation
in fairs/events/buyer-seller meets/reverses buyer seller meets, trade
delegations, etc. Lo

Assistance for Product development R&D, Enhancement of Traceability, etc.;
Assistance for New Market/Product Development through conducting
feasibility studies/assistance for trial shipment for fresh horticulture produce
and Registration of Brand/IPR outside India.

Agri Export Policy (AEP)

Government of India has announce the Agri Export Policy in December 2018,
The Pollcy is under implementation. Promotion of Value Added products for
export is an'identified component under this policy.

ks




' S Amexure- T
GOVERNMENT:OF INDIA :
o MINISTRY OF FOOD PROCESSING INDUSTRIES
' " LOK SARHA

UNSTARRED QUESTION NO. 3721

ANSWERED ON 17™ MARCH, 2020

OPERATION GREEN PROGRAMME

3721. SHRL B.B. PATIL:
Will the Minister of FOOD PROCESSING LINDUSTRJES be pleased to state:

(a)  whether the Government has received substantial response under thc Operation Green
- Programme, which was started on pilot basis and if so, the details thereof,

(b)  whether the vaemn’nent plans to implement it across the whole country;

(c) the steps bemg taken by the Government fo mcrease the production of fruits and.
vegetables through food processing;

(d)  whether the Government is planning to take steps to promote exports of processed foods;
and » :

(e)  ifso, the details thereof?
ANSWER

THE MINISTER OF STATE FOR FOOD PROCBS SING INDUSTRIES .
(SHRIRAMESWAR TELI) '

(a): Ministry has received 26 proposals for setting up of integrated value chain development
projects since its launch in November’ 2018, Out of which, Ministry approved 6 prOposals,
having total project cost of T 359 44 crore mcludmg grant in aid of ¥ 130,60 Cr,

(b):  Government is yet to take a declslon in tl11s matter. / ;

(¢):  Under various scheme of Pradhan Ma:n_tri Kisan Sat pada Yojana including Operation
Green scheme, Ministry had approved various projects to build processing and ‘preservation
infrastructure. Increase in the processing capacity through these projects, results in increase of
production of various fruit and vegetable crops. In addition, Department of Agriculture,
Cooperation & Farmers Welfare (DAC&FW) is also implementing Mission for Integrated
Development of Horticulture (MIDH) for development of Horticulture in the Country under
which Credit linked back ended subsidy is available for establxshrnent of processing units of
horticulture crops under the Mission. :

(d) & (e): Yes Sir. Agricultural and Processed Food Products Export Development Authority
(APEDA), Ministry of Commerce & Industry,is promoting export of its scheduled agro
products through APEDA’s Medium Term Expend1ture Framework (2017-18 to 2019-20)
financial assistance.

"
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Subject:

: LOK SABHA SECRETARIAT e r«W-
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. (4

Request for dropping of Assurances qiven m replies to:-

(i Starred Ques’uon No. 4 dated 19 November, 2009 regarding “Crimes 'In
Trains” (Annexure-l)

(i) Starred Question No. 63 dated 25 July, 2010 regardmg “Crimes in Tralns”
(Annexure-II}). :

(i) Unstarred Question No.: 11874 dated 05 August 2010 regardmg “Umfed
Force for Security” (Annexure-III)

(iv) Unstarred Question No. 4360 dated 19 August, 2010 regarding "Theft and

Crimes in Keraja Bound Trams" (Annexure-1V) i

(v) Unstarred Question No. 5003 dated 26 August 2010 regardmg “Looting in
Traths® (Annexure-V)

(vi) Starred Question No. 56 dated 11 November, 2010 regarding ,“Guide!lnes
for Security of Passengers” (Annexure-VI)

(vil) Unstarred Question No. 4951 dated 09 'December, 2010 regarding "Act for
' Safety of Passengers" {Annexure-VII)

(viii) Unstarred Question No. 1331 dated 03 March, 2011 regarding "Garib
Nawaz Express Incident” (Annexure-VIII)

(ix) Starred Question No. 70 dated 04 August, 2011 regarding "Crimes In
Raiiways {Annexure- IX)

(x) Unstarred Question No. 819 dated 04 August, 2011 regarding "Cases of
Drugging" (Annexure-X}

(xiy Unstarred Question No. 2038 dated 11 August, 2011 rega'rding "Incidents
of Crimes" (Annexure- XI)

(xii) Unstarred Question No, 562 dated 24 November 2011 regardmg "Locting
ln UP Bound Trains" (Annexure-xn)

(xiii) Unstarred Question No. 656 dated 15 March, 2012 regardlng "Amendment
in RPF Act" (Annexure-XIII)

(xiv) Starred: Question No. 372 dated 06 September, 2012 regarding
"Integrated Security System" (Annexure-XIV)
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The above mentioned Questions were addressed by various M.Ps., to the Minister of -
Railways. The contents of the Questions along with the replies of the Mmlsters are as given
In Annexurés 111,111V, V, VL VIL VIILIX, X, XI,XII, XIIT and XIV.

2. The rephes to the Queétlons were treated as Assurances and reguired to be

Implemented by the Ministry within three months of the date of the reply but the Assurances
are yet to be 1mp|emented

3. - TheMinistry of Railways vide O.M. No. 2012/Sec(5pl)/100/6 dated 11 January, 2013

had requested tc';._drop the Assurances menfioned at SI.Nos (i} to (xii) above on the follow’ihg
grounds:- ‘

"The Ministry of Railways has accorded its approval for améndment in the RPF Act.
Approval of the Ministries of the Home Affairs and the Law and Justice has also been -
‘obtained on the above proposal and on the advice of the Cabinet Sef:retariat,
consultation with the States is under process which will be completed in due course.
As i;he Ministry of Railways has alr_ea=dy initiated requisite action in the above matter, it

is for consideration that these Assurances may be closed.” ’

4, The above request for dropping of the Assurances at SL.Nos. (i) to (xii) above Was
considered by the Committee at their sitting heid on 12 February, 2015 aﬁd it was decided
not to drob the Assurances. The Committee, accordingly, presented their Twelfth Report
(1.6th Lok Sabha) on 30 April, 2015 and observed that Mtn’istry of Railways had accorded its
approval for amendment In the RPF Act. Further, approval of the Ministry of Home Affairs
and the Ministry of Law and Justice had also been obtained on the proposal and on the
advice of the Cabinet Secfetariat consultafion with the States was under process. The
Committee, therefore, desired that the process of consuitation” with the States might be
expedited and the matter be brought to its logical conclusion. The Committee also expressed -
that they would like to be apprised of the progress made in the matter. ) e

5. | The 'M'mistry of Railways vide O.M. No. 2012/Sec(Spl)/120/02: dated 21 January,
2013 had also requ_eéted to drop the Assurance mentioned at Sl.No. (xiii) above (USQ No.
656 dated 15.03.2012) on the same ground as mentioned in Para 3 above.
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6.  The request for droprpin'g of the Assurance mentioned at SLNo. (xiil) abeﬁe was
considered by the Committee at their sittimg held on 08 October, 2014 and It was decided
not to drop the Assurances. The Committee, accordingly, presented their Second Repert.
(16th Lok Sabha) on 16 December 2014 fnter—ailé reéommendlng the Mlnistry fo pursue the

matter vigorously with the States so that the proposed amendments in RPF Act be given
effect WIthout further delay,

7. Further, The Ministry of Railways, vide O.M. No. 2012/Sec(5pl)/120/20'dated 22
March, 2013 had requested to drop the Assurance mentioned at Si.No. (xiv) above (5Q No.

372 dated 06.09. 2012) by citing the same reason as mentioned in Para 3 above and on the
followmg grounds:-

“Obtaining the consent of all the concerned State Governments would take very long

time. Therefore, |t is not posssble to indicate a time frame for fulfillment of the
Assurance "

8.  The above request for dropping of the Assurance mentioned at Si.No, (xiv) above was

~considered by the Committee at their sittin'g held on 02 July, 2013 and it was decided not to

drop the Assurance. The Committee, accordmgiy, presented ‘their Thirty-Third Report (15th
Lok Sabha) on 29 August, 2013 and observed that advice from the Cabinet Secretariat and
consent from the State Governments were awaited. The Committee, therefore, desired that
the matter’ be pursued and the defaulting States be reminded and the desired information
from them be-expedlited for bringing amendment to RPF Act, 1957, _

!
9. Howevel the Ministry of Rallways wde OM No. 2012/Sec(Sp!)/100/6/(Part) dated 24
December, 2019 have stated as under:- i

: - ;
"The proposal for amendment in RPF Act for empowering RPF to deal with passenger
related offence could not materialize due to the proposal not being supported by the

Ministry of Home Affairs (MHA). The Hon'ble Home Minister vige D.O. No.
19/45/2010-Judl. & PP dated 08.09.2015 informed the Hon'ble Minister of Railways

&



that the MHA did not support the proposal of the Ministry of Railwajrs. The Ministry of ' |

Railways decided nof to pursue the proposat further. However, -proposal for.’
amendment in the Réilways Act 1989 to empower authotized officers to deal with
seven (07) new sections covering the offences of theft of passenger belongings,- eve
teasing and drugging among others is under process." |

+10.  In.view of the above, the Ministry with the approval of the Minist_er of S_taté for
" Railways, have again requested the Committee to drop the thirteen Assurances mentioned at ,
SI.Nos (i} to (xiv) above. '

The Committee may re-consider.
NEW DELHI

- Daven: 25[1t| 2020
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G e LOK SABHA

i STARRED QUESTION NG.4
TO BE ANSWERED ON 19.11,2009

t:m'mzs IN TRAING

v SHRI MANSRAJ . AR
SHRI P.T. THOMAS :

"

Wil the Minister of RAILWAYS (YT 43 ) be pleased to
state:

(a) the number of cases of crime inc!udﬁng theft reported dwringy
the last three years and the current year in ronning tralns

(h) whether the safety of pascengers is compromised due to the
shorl:age of personnel in Railway Protection Force;

{c¢) if so, the steps takenm to mcrmﬁ gﬁemmnmeﬂ i &&n@ [Reniillawamyy
“ Protection Force; and

(d) the other measures bheing ‘&:mkem by the Raillways to grmwmn&
such crime cases? J

ANSWER
MINISTER OF RAILWAYS
(Ve wsl )
(KUMARI MAMATA BANERJEE)

(a) to (d): A statement Is laid on the Table of the Saliha.

e odecoh ke
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STATEMENT REFERRRED TO IN REPLY TO PARTS (a) to (d) OF
STARRED QUESTION NUMBER 4 BY SHRI HANSRAJ G. AWIR
SHRI P.T. THOMAS TO BE ANSWERED N LOK SABHA OMN 19.11.200%
REGARDING CRIMES IN TRAINS. |

(a): A statement shewing the nwmber of cases of theft & other crimes

in romming trains veported durng the years 2006, 2007, 2008 & 2009

(Up to June) are attached at Appendix J
) & (&) No, Ma(ﬁmm, Augmentation of strengih and Milivg up of .
vaconcies is a continumus ex@aiﬁzﬁm. , . _ | _
(@) Aecording to Entry No. 2 of the @ﬁ;i:&a' List of the Comstitution of

'ﬂ&naﬁia, Polive’{incinding Railwoys omd Village Pofice) iz a Dlartes

- subkfjert. Proventieon of crime, registration of capes, thelr investigntion

and maintenance of law and order in Railway promises as well ag o
rumming trains anmﬁ,l therefore the a'&mmt@w responsibiiity of the Htate
Police, which they disecharge _ﬁ:ﬁarﬁugl}a the Government Rallway Poio
(RRP) of the Htate concermed. ) ,,

Tihe follewing measures have been taken for enhancing the secwurity

of passengRrsa- | '

1. 3686 talus ase esceried by RPF/ GRE dally on an average.

2.  integrated Security scheme consisting of GCTV Surveiliancs
system, w»ccess contrel system, porsonal and baggpoage
nereening system and Bomb cﬁ@té@ﬂiw and disposal systemm
Thins mw@m--ﬁmmﬁmaﬂ and the same Is under implementation at
190 sensitive 5'&%&@@ at an estimated cost of Re.J246.39

GEDIrER ey
'S

B Eﬁ@g Gauads n Divisions and Zones are being angmentnd.

g

4.  Gommande Training is being imparied to selected RPF stafl
B Sﬁ@m bave been takon fo snhance the guality and content of

the training of REF,

1
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6. Under modernization schome security gaﬂ@eﬁs are  holmg

pm&umd at an estimated cost of Re.067.09 crores and the

weaponry s belny mpmﬂ@eﬂ for enhawcing the striking

capability of RPF, :

7. 10% m«mwmﬁm for women has been made in the recrulimswd
of all ranks to ensure lmﬂur service to lady passenyers,

8. Regulbar cmyﬁlnation maftingﬁ are held with State Polive at al

levels to ensure proper rggisgratﬁ@m and investigation of eriang.

Joint patroliing and escorting with GRP iz also undertalen in

disturbed smd ﬁensﬁtive ArEN.

—

9. Changes in provision cﬁﬁ’ The Railways Act 1989 wave wwdor ,!

B P, S S - - Y
‘examination to provide mom POWers E@ EEFJ.W ﬂw pmw@mﬂmﬁ el d ﬂ

——

e —— eyt

detection of ¢rime in Railwa“ys. e RE

L e e e i b

e e et
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' APPENDIX REFERREDR TO IN REPLY 7O PART (a) oF: mﬁ@ﬁmm@ CUESTION NC.4 BY SHRI
HANSRAJ G, AMER AND SHRI P.T. ﬁm@mﬁm To BE hﬂmﬁmﬁm@ e F@mﬂ m@mmﬁ G -

._wn.m.m..wﬁﬁm mmﬁbﬁﬁmgm ﬁﬁmﬁmmm i TRAS.

Years | Marder | Dacolty ﬁﬁw@ﬂ@ Drugging | TOPE* | Other | Fotal|
. 3 - S - '
| Crinzes |

2008 |48 |448  |207 |363 - [5806 (544 | G078 |

Z007. 132 - |88 141~ |823  |6178 |o88 =30 | - -

2008 |26 |77 |448 (488 - 6432 |586 |TFI7

s Iaw0e |42 |8 |64 - |24  [34p1 (@73 |amie]

= - - )
I~ i= - .
H - Lt 21
-
. - - -
=3 -
- T .
- .. -

| e OF Baseongers Welodgige
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e lonimy . LOK SABHA

STARRED QUESTION NO.63
TO BE ANSWERED ON 29.07.2010

CRIMES IN TRAINS

*83.. SHRI P. VISWANATHAN:
SHRI K.P. DHANAPALAN:

Will the Minister of RAILWAYS ( Y& %51t ) be pleased o
state: ; .

(a) the number of cases of burglary, Iootihg, drugging,
hooligan activities and other crimes against pPassengers
in various long distance trains and railway stations -
‘reported during each of the last three years, zone-wise
and category-wise;

(b) the progress made in the investigation' of the cases and
arrests made so fary and :

(¢) the efforts m.atje by the Raflways to check such
incidents and ensure fear free journey - for . the
passengers in trains?

ANSWER
MINISTER OF RAILWAYS
(e w3 )

(KUMARI MAMATA BAMERJEE)

(a) to (¢): A statement is laid on the Table of the Sabha, -

* ok d W
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GTATEMEMT REFERRRED To N REPLY T0 PF\RTS (a) to (c) OF ST&RRED

QUESTION NUMBER 63 BY SHRI P, VISWANATH&N SHRI K.P. DHANAPALAN TO Ké) o

ANSWERED N LOK sABHA ON 29 7. 2010 REGARDING G CRIMES IN TRAINS | =

(:aa-’): and (k) A Zone-wise statement showing the number of cases of burglary, "loot,
ﬂ'wﬁggﬁngﬁ, Hooilgan activities and ogther crimes against passengers in trains and
roihway stations reported during the jast three yemé and the current year (January-
Lo June) I8 annexed herewith. Total arvests made are also shown in Appendix.
prevention of crimey registration of c:ans_es, thelr investigation and
. malntenance of law and.ardler in Raliway pretises as weil as on running traalns are
the statutory responsibility of the State police, which they discharg® thr:ough
(t“\m-hm“?mmﬁwﬂ Railway Police (GRP) of the state congerned. As such the cases oﬂ’l
erime on Rathways are reperted tm,' registeved and investigét@d hy the :th.

Raliway Police.

fa: jj e following fReasures are peing taken for the security of passengers:-

1., BT% trains am escoried by RPE dailly on an average, in addﬁtioﬁ to 2200
wrains escorted by Government Railway Police of different States.

2 A Ente@mﬁmﬂ Security ‘.‘System cnnsns‘tmg of electronic surveillance of

| vuﬁnemhﬂa Mmmm thmugh cCcTY Camera Network, aCcess controt, Anti
m{t;mitag}e checks has been appmved to strengthen surveillance mechanism
over 2@2 sensitive ame:ll vumemhie Ranlway statmns

3. Regular caordinatmn meetmg}s are held with Gtate Police at all levels to
ensure pmper regﬁstratmn and mvestigatmn of grime by Government Railway
Police {GRP).

éb, Public awareness agaiins& crime like Drugging of pasﬁ-t&ngers'is done through
mguﬂm annuunc@men% st stations and in twams -

. i An amamﬂmen‘é is | umﬁuw examm.ﬂmn in the RPF Aot to enahie RPF to des

i

K with the pawengew related offences more efﬂactﬂveiy.
__-._._-.--‘—“""-‘-—-—'—-—v—-

.n-——.._._.—..-m..._...____»_

e P

h____.,.-‘_.._._.._,.

6. Besides taking other measures, joint teams of RPF of different Zow
Railways are also depﬂoyed in frequently affected trains o prevent t¥

oHences of Drugging.

g e e ke ok
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' APPENDIX REFERRED TO IN REPLY TO PART

{5 § BY SHRI P.VISWANATHAN AND SHRI I,

APPENDI

(a) & (b) OF STARRED QAUESTION No,.

72

P.DHAN#PALAN TO BE ANSWERED on

7A.07.2010 IN LOK SABHA REGARDING CRIMES IN TRAINS, |
Rly | Year Burglary Loot Drugging Hooligan Other | Yotal arpost |

(at Rallway (Dacolty & -' activities erimes

station) Robbery) : .
.| Traln | Stns | Train | Stns | Train | Stns, Train | $tns, | Traln | $tns. Traln | Stne,
2007 0 0 23 5 4 0 0 D 895| 288 414 | Ll
g 2008 ol o] an| 1 25 1 0 2] 991| #09| 3851 s01
2009 o 0 27 2 56| 1 0 1]1022 | 200 | 394 “__»maj
*2010 0. o| 47| o M) 1 0 2) 592| 144| 336| s
2007 0 0 18 2 81|, 7 0 7| 308| +188| 37z ! 204
g 2008 o] o 9| 4| sl a2 q 7| 205| 452 348 | g8
_|_noo09 o| ol s| 2| as| 4 0 6| 205| 155| 349 qga
¥| 2010 0 0 13| 4 25| 14 0 4 181 110 :ha_‘ﬂ.mi’;'iﬂﬁ
% | 2007 0 0 25| 14| 195| @7 ) Q| 382) 374| 204 . ‘Tl‘_‘*!*t
E E| 2008 0 0 25| 4| 201| o4 0 18| 380| a3mq| 474 nee|
5 2009 0| o 23| 11| o280| 48 0| 1) 479| 348 o2 g4
' *2010 0| o | s| 87 12| o 1 272| 190, 42, o
| 2007 o] ‘o 0| o 8] 3 0 0l 31| 18! 191 m
E- 2008 o] o o| o 9 5| o o] 30 1;_6_;?;__ng L
B 2009 0 0 0 0 33 0 o 7| 218 : !
" | 2010 0 0 0 0 6 2 0 0| 48| g7 6! .26,
g . 2007 0 0 6 2 32| 22 1 2| 459| @30, 282| 400 |
| 2 2008 0 0 7 6 14 5 1 0| 382| G693 g2 . A4n |
| ;é 2009 o] o 8] 9| 8. 4| ol ol see| sml 131 3%
2010 0| o 5 9 20 8 0 0| 261 199| 401 a4
2007 0| o 6 0 24 0 ] 9,208 @¢]| B2l mq
ﬂg 2008 0| o 5 1 8 0 0 0| 305 uo am_lf .0
2 2009 (1] [V 5| 4 14 1 (1] 0| 308 66| 39: 43
Y2010 1] 0 3 0 3 0 O 0 170 ke g& __1.5
2007 0 0| -8 1 28 3 0 9, 54| 13l 20 .I_, Saa i
# 'uEg 2008 0 0 3 3 2 ] 0 0. 50 26 | 1_@,1_, Jy
z 8| 2000 0|- o a| 2 al: 2] o 0 44| 42| 21 48
*2010 0 0 5 0 18 1 0 0 32 | TS 9.
2007 0| o 25 2 47| 13 ] 1] 81 101| ag ] A8
E & 2000 0| 0] 34| 4 AF 15 0 2, 75| 8| 39 g
k2| 2009 0| o 39| 3 62 2 1 7L 19| 81 a2, s
ol o| o 23| . o 17 1 0 2| 8| 43| 13 o



| 2007 g O 3 0 3B 5 o o| 23a] 166! 105] 104/
8 g%e A0S ol o 4 o] 33 q 1, o| 179! s8] 75
| & L‘JlE 2008 o| o 1| ol 419 2 o o| 2721 180| 94
5 2090 ol 0 2| 4 @ 3 9 0 q04! TH| 34
| 7 2007 ] o o o 11 o 9 0| 438| 78 93
Eﬁ 2000 o o 1 0 3 o D 0| 180 74 82 70
:ﬁ' 2002 e[ @ 2 04 Gl 0 @, O} 180| 42| 118) 143
2010 o] 1 3| ol 4 9| 0| o 132| 54| 64 &9
2007 0| o 3| =2 23| 1 0 o| 100| 118! 128| 9%
i 1 |_a00a | ® ¢ 4| 41| 2| @ ©| 28| 4107| 159| B84
P 2008 Q 4 2 4 16 - 1 o 6| =283 422! 184 | 108
"BUI0 o D 1| o 5 4 0 1| 138| 3| 58| 78
; 2007 ] g & 2| 6, 1 ¢ 1] 182) 98| 58 65
88l 2000 o] of o] 1 92, @/ 4| ©o| ®8| 44| 58 38
jﬂ 2009 ol o 5| 4| 47T l. | @ 1] 51| ®©3| 65| 54
"0 o © 1 q 8 2 0 o] o8| =27 43| =28
2007 ol w© 2 3 7 o 0 o 156 78| 2t 21
‘ E 200 0 ol @ 3 8 9 0 0| w08| eo| 24| 18
| 31 sv08 o) ol 4| 6| 42| o of a4l zse| 77| 45| 48
2040 ol @ 3| 1 5 o| o ol 467| ar| 47| 43
s 2007 el © 2l 3 24 0 0 o| 430 33| 1 %
{flaees| o) o 6| 14 0 o) 0j 114) 43| 19 6
t? 2009 | e 40| 7 & o 0 o 188 | 88| 16| 48
2010 ol o 4| 3 D) 4 0 g 409] 41 6 18
2007 o| o 19| 47 38| ®| © 42| 800| 430 437 213
o008, 0l 0 11| 14 26| 3 1| 28| 915| aza| asz| aun
AHOD o| o 5| B 32 0 1| ap| e74| 385| asz| 32w
BGI0) | o v{ 8| .18 1 0 5| 630|. 85| 161! 158
| zo07 o] © z2l  ® 43 2 0 1| 103! are| 240| s5ue
‘ E} 2006 e ® 8 3 33 2 0 0| 227 206| 205| B2
2| ao00 6| o, 18| 8 36| ol ©f o| 267 154 167 368
| vaoin 0 D - 2 8 0 ) 1| 46| e8| o5 Phe
| 2007 ol o) t48| S8 573| 130 1| 26| 4379 | 3047 | 2487 | 2146 |
8| mooe o] - @l 81| 42! 487 | 136 4| 54| 4627 | 2974 | 2240 | 25092
|I S a0 o| of 43| o3| 618 66 2| 47| 5156 | 2606 | 2200 | 2108 |
i | 2010 ol al som| 28! aer| az| o] 18| 3032 1313 1205 1086 |

* Figures for 2016 ave from January to June
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LOK &EaBHA

ummmm QUESTION NG, 1874
- TD BE ANSWERED ON g5, @a.gum '

UNIFIED FORGE E-'u:‘aﬁ*; SEGCURITY
1874, SHIR! PARTAP SINGH BAJWA

W the H{ﬂlﬁnﬂsfcsr of RAILWAYS (Y& ¥4) be ploased to state:

(2) whether there js & proposal for mﬁi‘l’.ﬁm}g up & unified forse to deg)
wwiith mﬁllway m&mesg amd -

' (B) If 50, the detalls thersol and e Ume by which such o unlfled
ferces would come into Ibeﬂn'ag? '

ANSGWER

MINISTER OF STATE I]E:‘] THE ﬁtﬂﬁﬁ*&ﬂ&a‘ﬂﬁ%‘ﬁ’ OF RAILWAYS
{ ¥ b 4 ooy *r?r )

(SHRI m,gﬂnmmwmnwu@@m

' (a) & {ip) @@rﬁ:@ﬁn changes sre under consideration .to make the
e S T Y

funetioning of RPF moere effeceive, [’Mm«msas;sary nction ls being takem
In ¢thie regard,

74
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- " LOK SABHA '

@ | UNSTARRED QUESTION N0.4360
- TO BE ANSWERED ON 19.08.2010

THEFT AND CRIMES IN KERALA BOUND TRAING

4360.  SHRI K. SUDHAKARAK:
SHRI M. K. RAGHAVAN;
SHRI A, VENKATA RAMI REDDY:

- Wil the Minister of RAILWAYS ( I "y}&:ﬂ" )be pleased to state:

{a) whether the Railways have condusted an enquiry Into the recent
incident of looting at Nizamuddin Railway Station whersin a large
number of passengers of Kerala hound Duromnto Express got looted;

(1) if s0, the detalls thereof and whether any enquiry has been cdwducféﬂ
lnte the sald incldent; '

(c)if so, the detalls thereof:

(d) the details of Incldents of looting, theft and other crimes taken place n
Kerala bound trains and In South Central Railway during last two Veurs,
year-wise;

(=) the details of compensation pmvlc{eﬂ by the Railways in each such case,
yedar-wisey sl

(f) the measures taken to prevent such incidents in future along with the
action taken against rallway officials found involved In such incidents, If
ay? '

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

‘[ %.-E‘r FF:&” ‘:1; 27‘ ‘5% Qf-;r'ﬂ 3’.':31}. )
(SEIR B K. IM;UNHVAPPIU

(8) to (&) Mo incident of loot of passengers of Kerala bowund Duronto
Express was reported at Nizamuddin ﬁa!ﬂway atafiomn me_:enﬂy, Howevear,
an Incident of theft of belongings of few passengers of Traln no. 2284
Nizamuddin - Brmalulam Duronte Express took place at Nizamuddin
Raflway station on 26.06.20410 at about 21.00 hrs, when there was a
sudden elestricity failure before the sﬂfaamrrture of the train. Government
Rafivway Pollee/ Nizamuddin appmﬂﬂmdeui ene [uggage lifter red handed
with one stolen trolley bag, fn this refgeard a case vide crime no. 6110
dated 27.06.2010 under section 411 lndian Penal Code was reglstered i

GRPS ixanmwddin,



a

Cm arvival of the train at E rmku!am R&#Hm&y staiion on 29.06.2010, one of

i
g
f

the passangers lm&g@d 2 compﬂalnt wﬁfth Government Raflway Pollee/
Brnalwlam regarding theft of his luggage and a case vide crime we. (47/40
- dinted 29.08.2070 wunder saéctiop 379 End(ﬁanl Penal Code was registared.
The case was transferred te Government Rallway Police / Mizamuddin,
where a case vide céﬂpﬁ@ PR ?3!2@_‘9@ dated 20.07.2010 wnder section 379
lndizn Penal Gode has been Waglét@raﬁ.

{dh The detalis of incidents of loot, theft and mt'hw crimes took place ﬁ;ﬁ

Keraln bound ﬁmim ever indlan Railways during the years 2008 and 2009

Hee BB wnder.

Yoar Loot Theft | OQthor erines
2003 4 38 (»& ‘
2009 4 | aos 93 )

Cases reported in South Contral- E&aunwmw ﬁwmg the years 2008 ang 2009
wFE 8% unders-

Yoy Loy, Theft éher crimes
2008 - & » L
2009 T . " I

{@) The. details of =megsoau«mmﬂ@w paid in cases of Robbery / @anuﬁi’ry and
Lootlng e are as wnder -

Year Amount of compansation paid -
: (12z. In lakhs ) In oase of

Doath/injury of | Looting /el

passengers i

Robbery/Dacoity
20008 | B.94 i |
200D 5.8 LN
2009-10 | B.25 _ BBHe
209041 - &2 i
{wpte -]
sy} .

) The ﬁ'@ﬂﬂawirmg measiires are belng fs@k@m for the security of

% .

PEESONYEISIn
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1275 trains are escorted by RPF &nﬁly on an average, in addition to
2200 trains escorted by Gowemhwnt Rallway Police of different
States.

Ay Intagmw& Seeurlty System conslsting of electronic survellisnce of -
vilnerable statlonns through CCTV.Camera Networls, am;esss c@tmf:n'bl,
Anti-sabotage chet:lzs has been approved to strengthen suweﬁ!!ama

mechanism over 20.?. vulmrahla Raflway stations.

- Regular coordination meetings are held with State Police at all levels

o ensure propetr m@ﬁst’mtﬂun and Investigation of orvime by
Government Rallway Police (GRIP).

Public awareness against crime like Drugging of passengers s done
through regular announcements at stations and in trains.

Ar amendment is under examination in the RPF Act to enable RPE to

i
e e e ——— e —

deal with the passenger related offences more effectively.
e

Mo Railway official has heen found Iiwolwd in the above incidents.

e T —

FkdeRnw

77






1144372020

| : . Annexuxe-\
@ 'GOVERNMENT OF INDIA - |
C MINISTRY OF RAILWAYS
| LOK SABHA

UNSTARRED QUESTION NO: 5003
"~ ANSWERED.ON: 26.08.2010

LOOTING IN TRAINS
ANANDRAO VITHOBA ADSUL ’

DHARMENDRA YADAV
BABAR GAJANAN DHARMSHI
VISHWA MOHAN KUMAR

R. THAMARAISELVAN

| Will the Minister of

be pleased to state:~
RAILWAYS

(a) whether the Lal Quila Express and Howrah Amritsar Express trains have been looted in Bihar
recently;

(b) if so, the details of enquiry conducted in said cases;

‘(d) if so, the action taken against the official responsible for such lapse;

(e) whether the Railways have announced compensation. to the passengers for the valuable arﬁclas |
looted by the dacoits; ‘

Tonam o

(f) 1f s0, the details thereof' and

(g) the number of passengers killed and mjured in the said incidents and the steps taken by the
Railways to prevent the recurrence of such 1ncndents in future?

ANSWER
MINISTER OF THE STATE IN THE MINISTRY dF RAILWAYS (SHRIK, H, MUNIYAPPA)

(a) and (b): On 06.08.2010, Train No, 3111 Kolkata — Delhi Lal Quila Express was stopped by
miscreants at Kundar Halt between Jamui — Mananpur Railway stations in JThajha — Kiul section over
East Central Railway in Bihar by pulling alarm chain. The miscreants numbering around 20/25 looted
the passengers travelling in 4 sleeper coaches and 1 air-conditioned coach, On resistance by the
Government Railway Police escorts, the miscreants opened fire causing bullst injury to one of the
Constables, Government Railway Pohce/ Jhajha has registered a case vide crime no, 24/2010 dated

06.08.2010 under section 147, 148, 149, 323, 324, 353 332, 224, 307, 379 Indian Penal Code and 27
Arms Act.

On the night of 08.08.2010 some miscreants looted the passengers of Train No. 3049 Howrah —
Amritsar Express while the frain was running between Lahabon and Telwa Block Halt in Jasidih —
Jhajha section over Eastern Railway in Bihar. Government Railway Police/ Jhajha has registered a

roo—ea

(c) whether the Railway Protection Force has fé.iledito provide safety to the pﬁssengcrs in these trains;

AN




14/23/2020 :
case vide crime no. 30/ 2010 dated 09.08.2010 under section 395 Indian Penal Code.

(c) and {d): No.RaiI\;vay Protection Force p,ersox:mel was deployed in these trains.

(¢) and (f): No, Madam. Railway rules do not provide compensation for loss of personal belongings
carried by passenger in his charge unless booked for carriage against a receipt and unless it is proved

that the loss, destruction, damage or deterioration was due to negligence or misconduct o its part or
on the part of any of Railway personnel.

(8): No passenger was killed in the above incidents. However, one Constable of Government Railway
Police and 15 passengers sustained injury in the incident took place in Train No. 3111 Lal Quila
Express and 6 passengets sustained injury in the incident took place in Train No. 3049 Howrah —
Amritsar Express. ’ '

‘Policing on Railways’ is a State subject and prevention of crime, registration of cases and their
investigation and maintenance of law and order in Railway premises as well as on running trains are

. the statutory responsibility of the State Governments concerned which they discharge through the
Government Railway Police (GRP) and Civil Police. Railways bear 50% cost of expenditure on the
Government Railway Police. As such Railway has to depend largely on the State Governments, RPF
does not have anty legal power to prosecute the offenders involved in criminal offences like dacoity/
robbery/ theft of passengers’ belongings, drugging etc, -

Following measures are being taken by the Railways for the security of passengers:-

1. 1275 trains are escorted by Railway Protection Force daily on an average, in addition to escorting
of 2200 trains by Government Railway Police of different States.

2. The Ministry of Railways has been closely coordinating with the State Governments for prevention
and detection of crimes on Railways and maintenance of law and order.

3. A coordination meeting with the State Home Secretaries, officials of Ministry of Home Affairs,
Intelligence Bureau and Railways was held on 20.01.2010 at Rail Bhavan, New Delhi, '

4. Regular coordination meetings are being conducted with GRP and Civil Police by Railways at
Zonal and Divisional level to review the crime position in Railways.

related offences more effectively.

\S. An amendment in the RPF Act is under examination to enable RPF to deal with the passenger

= . . : | t
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,. Amexuy @ - §)
LOK SABHA

STARRED QUESTION NO. 66

TO BE ANSWERED ON 14.14.2010

GUIDELINES FOR SECURITY OF PASSENGERS

{“56.  SHRI MAROTRAC SAINUJI KOWASE:
SHRI 8.8. RAMASUBBU:

Will the Minister of RAILWAYS ( 5= sl ) be pleased to state:

{a) whether the Rallways have isswed guldelines from time to time to
Railway Protection Force (RIPF) rogarding security and safety of
passengers and their h@ﬂ@ngmgsg

() ¥ so, the details th@mnﬂ"

(e} whether the Rallways are aware of the increase in the incidents of
extremists, bandh organisers and anti-social elements targeting the tralins
and other railway properties at mguﬂaur intervals in variows paﬂ:ﬁ off tihe
- country; -

{d) if so, the number of such ﬁm@ixﬁani‘s mpurteed during the last three yenys,
' till date; and :

. (e) the steps talken by the Rmﬁﬁwafys to pravent recurrence of such
incidents and ensure adequate safety and security to the rafway
properiies and the travellimg public?

. | T ANSWER
MRNMESTENR OF RAILWAYS
A By Pt )

(KURIAR! MAMATA BANERJEE)

(a) to (&) : A Statement s lald on the Table of the Salbie,

SO



s BTATEMENT REFERRED TO IN REPLY TO PARTS {(a) TO (c) OF STARRED
| AUESTION NO. 56 BY SHRI MAROTRAOQ SANNLYIE HKOWASE AND SHRi ol
RAMASUBBY TO BE &NSWEIRREED ™M LOK SABMA ON "H‘ia“ﬂ‘ﬁnmﬂ@.
REGARDING GUIDELINES FOR SEGURITY OF PASSENGERS.,

(o) Yes, Madam. Policing’ en Rajlways is @ Htate subject. Prevantion of
rr.:u*lme, ragistration/ investigation of cases and maintenance of law el
vrder in Rallway are the statutory responsibility of the State Governments:
concerned, which they discharge  through Government Rallww Pollce
(B3RP} and the Civii Police. Rallway Protection Foree dees not have any _
legal power to prosecuie the @fmwdem involved m @Nmﬁmu offences on
Railvways. ' :
H@W@W:n', necessary guidelines / Enmﬂ:mcﬁﬂsmns. are Ibaeﬁmg lssued from Hme &qs'
tlmme  fromy Railway Beard fo Rallway Frotection Foree :mﬁ'ﬂm“@m d
woordinate with Govermment Raillway Felice and Civii Police to ke

recessary steps jelotly to enswre secwrily of pan..naamng,g@m amed  thalr
lbml{u:mgaﬁnngs;.

rtﬂm)r.' RPF officers have been advised to hold frequent coordination meatings
with Government Railway Police and State Police Authoritles to siare
. Sinee inteliigence, mmﬂys@ crime  trends, (o nopress uspon fhem for
arresting the gongs @ﬁmmﬁﬂna@ and to take feint prevontive measmes for
sontroliing crimes. They. have been advised te mabke surprise cheolks
the worst affected trains in erime prone areas/sections m mmalie the R
and GRF escorts more effective.

RPF officers have alse beemn aﬁﬂwﬁasmﬂ o consiitute joirt teams of RPE
and GRP to deteet the cases of pﬁﬁmmgms offences of serious naturs
reporied ﬁmqu@mﬂ:ﬂy; Tﬂmw have been advized ie veploy merimun forse
Jotmely with GRP and Local Police durimg Bandb/agitation by variows
activiste/outfits mcluding Loft Wing Esxtremists {(RYVE) for safefy and
security of passengors and thelr belongings.

{w) amd () There has besn a rige in the ﬁnmﬁcﬂ@nﬁ:ﬁ of attacks by various -
exiremist groups and ofther ewutits on ocrlitical Hﬁaﬁm*ﬁﬁ:mmmmc@ of Rallways.
The Rallways becouse of its vast netwoerk and BHFERSE, has bocome a salt
target for them. The incldents of attacks of B.,.WE and other @MW% repoviod
durimg he last twe years and the BUrrSnt Yonr are 2% wndey-

Year : Neo. of incidents of N, of Bandhs
atteani
2006 30 | 304 ]
2008 - ‘ - 80 309
| 2010 - L 424 (Uplo Optober)

)



(&) teps talen for safety and sacumv of passengers and thelr
@ halamﬁ gL,

i

() Nominated tralns ars escorted hy Government Rallway Police (CRP)
and Rallway Protection Force (F&P%‘} on the vulnerable sectlons / areme,
1275 trains are belog escorted by RPF daily on an average, fim wmﬂﬁﬂww fhuy
sscorting of about 2200 tralns dally by GRP,

(i) The WMinistry of Railways has lheen closely cnordﬁmﬁing whth the
State Governments for pravention and detection of crimes on Raliwayes

- and maintenance of law and order. ,

{iii) A coordination meeting with ﬂml Btate Home Secretarles, oificlals of

- Ministry of Home Aﬂ’aﬁrsg intelligence Bureau and Rallways was held at
Rail Bhavan, New Delhl in which various securlty issues were discussed
sncompassing alimest . all the Aspects G@nsammg} pﬁﬁamwgw Seourity,
taielcling Neaseal / Militancy problems ete. :

{tv) An amendment I the Railway Protection Force' fet has Eogeez ,* :

.appmwecﬁ by the Rallway Ministry sund fs being sent fo the Midenl sty of Lewy //
and Justice to enable Railway Pmtecﬂmw Foree to desl with “ttum PSS ESn e {
related offences more effectively. -

(v} An Integrated Security System costing Rs. 3853 crores bhas heow
'angauar@wmﬂ to strengthen survelilance mechanism over soensitive ol
vilinerable Railway stations. In the ﬂmﬁ phase, It Es being mplemaontad mt
202 sensitive Rallway stations. .

Cfvi)  On the request of Rallways, Minietry of HMome M‘ffaﬁm, Govil. of lndia
has issued divections to the State Govermmenis of Andirs Pranel e,
Chhattisgarh, Jharkhand, Madhyza Pradesh, Orisse, Bilr and West Wemngal
to malke additional deployment of Clvil Poliee, GREP and Contesl Por

:'I'L‘uilitmry Forces to avold atiacks omn Relifvvay infrastructure and e Y
" likely disaster.

AL AL T
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Arnexure - Y1t
LOK SABHA

UNSTARRED QUESTION NO.4951
TO BE ANSWERED ON 09.12.2010

ACT FOR SAFETY OF PASSENGERS
4951, SHRI P.R. NATARAJIAN:

Wil the Minister of RAILWAYS (% 75 be ploased to stata:

(a} whether the Rallways have any Act in place for protection
and security of railvway passengers in the country;

(5} I so, the detalis thereofs

(e} if not, whether the Rallways propose to introduce any such
hets aimd

(d} If s0, the details thersof, if nof, the rensons therefor?

ANSWER

RMINISTER OF STATE IN THE MIMISTRY OF RAILWAYS
(X wEmer % gy w4y )

T ey

[

(SHRY K. H.AUNIY APRA)

(@) to {d) Yes, Madam. & propesal to amend the RPF Act in order .r

. \ : ]
to strengthen the Railway Protection Foree, bs presently under

consideration,— B

R
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 Amexure -\
LOK SABHA

" UNSTARRED QUESTION NO, 4331
~ TO BE ANSWERED ON 03.03.2014

GARIB NAWAZ EXPRESS INCIDENT

. 1381, SHRI YASHVIR SINGH:

SHRI NEERAJ SHEKHAR:

DR. ARVIND KUMAR SHARMA:
SHRIMAT! JAYA PRADA:

Wil the Minister of RAILWAYS (  Yer sl ) be pleased to state:

(a) whether the Raillways are aware of robbery and molestation

of passengers ln Garib Nawaj Expmss from Ajmer to Kishangamn] omn
Fahruary 8, 2011;

(b) &f 80, the detalls thereof ; ‘aml

. (e) the details of action taken ﬂ:o ensure *&he s@f@w of passengers
from robbers and hooligans ?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
( @y d gl )
( SHﬁI . H. MUNIYAPPA)
(a) and (b): ﬁlu;-;)a.oz.zm-n, 7-8 miscreants looted 18 passengers
 travelling by train No. 15716 Garlb Nawaz Expmés between Deihl
Junction and Delhi Shahdara. In ;J:hig connection a case vide erlime
No. 18/11 under section 323, 398, 397, 5@4 and 506 Indian Pomnal

Code has been registered by @wémmenﬁ Rallway Police/Delhi Malsm,
3 accused persons have been arrested In this case, No lncldent of
molestation has bean rep@rt@ﬂu |

- (e) Prevention of crime, regﬁgtréﬂ:ibn' of cases, thelr investigation

and maiwtenmm of law and order in Rallway premises as well as on
84
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b

el iangy ;ﬂzmim are the staﬁutww re&pmsnmﬂnﬂ:y of the State Polica,
| which they discharge thmugh ﬁwmnmamt Raliway Police (&RP) ¢
ihe State concerned. ﬂs swch the cases of crime on Rallways are
roported (o, mgaa&emﬂ amﬁ mw&s&ma'&@d by '&h@ @@Wmmmt Ratiway
Wmﬂﬁé@m Rmﬁwauy E"m&acﬁinw Fome {(RPF) mmpp&@ments the efforts of
Government Railway Police (CRP) &ny doploying escorts In important
trains in affected areas. | | |
F@ﬂﬁmwﬁnm measures are being ‘mﬂmw by the Rallways to ch@mk
such Incidents and @mmm ﬂf@ar free joMrmey for the pRSseRgers In
sl o
1. 1275 traing are @mmﬂ:@d H@}f RPF daily on an average, in addition
to 2200 traing escorted by .@wmnmant Rallway Police of different
Blates. | |
%, - Am ﬂlmﬂ.@gggmﬁ@@ Security System %@m&%ﬁ%ﬁ,m@ of @I@c’tr@wm
survelllance of vulnerable stations &Enmmgjh @%W camera natworlk,
mémm confrol, amﬁﬁmaaﬂs@mg@ checlkts has heen approved to
stvengthen survellance m@@hanﬂam ovaer <02 s@miﬂ:ﬁwe and
viinorable Rallway statiens.
3. Regular coerdination mestings are nold with State Police at ali
lovels fo ensure proper registraiion &maﬁ investigation of crime by
@overnment Raliway Polics (GRP). |
-4, Passenger SWareness Progranines are organized ﬁmmmmmﬂy to
s%@msﬁﬂ:i?a@p%:ﬁa@; traveiling pubiic ahout the modus operandi ad@p&mﬂ foy

the crimingls fo fleece the passengers.

A —————.
et sty e e =

5. An amendment in the RPF Act is wndar @n&mﬁmaﬁﬁ@n te enable RPF /

T

to deal with the passenge? related ofences mMore @:ﬁ@sﬂiweay

—y

it
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(a)

(b)
()

(a)

Anhexure - |y

LOK SABHA

STARRED QUESTION RO, 70
TO BE ANSWERED ON 04.08.204 4

CRIMES IN RAILWAYS

1¥70. SHRI NARAYAN SINGH AMLABE:

Will the Minister of RAILWAYS ( ¥ 73 ) be pleased to state:

whether the Rallways have taken note of incldents of
theft/robbery/chain snatching ete. in the tralns aspocially
under the West-Central Railway TOme;

if so, the details theraof; and

the steps taken to ensure the safety and security of
passengers? i

ANSWER
MINISTER OF RAILWAYS

(wat)

(SHRI DINESH TRIVEDI)

to (e): A Statement is lald on the Table of the Mouse,






- STATEMENT REFERRED TO IN REPLY TO PARYS (a) TO (v).OF
. STARRED QUESTION NO. 70 BY SHRI NARAYAN SINGH AMLABE TO
BE ANSWERED IN LOK SABMA ON 04.08.2011 REGARDING CRIMES
IN RAILWAYS. ,
{a) and (b): The number of cases of theft, robbery and chain
snatching ete. especially reported in trains over Indiam Railways
during the years 2009, 2010 and 2011 (January to June) are as under:

YEAR : "o OF CASES REPORTED 1N TRAING
S ToerT CRogBERY | CHAIN SNATCHING
2009 5477 198 494
| 2010 5005 302 5G4
2011 (January to June) 3527 126 338

Number of cases of theft, robbery and chaln snrtching ete. especially
reported In traing over West Central Railway Zone duwring the year
2009, 2010 and 2011 (January to June) are as undeir:.

YEAR o OF CASES REPORTED 1N TRAING
THEEY Rospery | CHAIN SNATGHING
2009 916 18 10
2010 861 8 9
2011 (Januwary to June) 439 ® 7 -

e}y Prevention of crime, registration of cases, thelr investigation
and maintenance of law and order in Railway premises as well as on
running traing arve the statutory wéspumsibilﬁﬁy of the State Police,
which they discharge through Covernment Rallway Police (BREP) of

- the State concerned. As such the cases of crime on Rallways are
reported to, registered and investigated by the Govt. Railway Police.

However, the following measures are belng taken by the Rallways
for security of the passengers:- ‘

1. 1275 trains are escorted by Railway Protection Force dailly om
an average, in addition to 2200 tralns escorted by Government
Railway Police of different States daily.

2. An Integrated Security ﬁyét@m conglsting of electronis
surveillance of wﬁﬂm@mhﬁ@e, ﬁﬁﬁutﬂwwg throwgly. Glose  Slreuil

57
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T@ﬂeviamn Camera Network, access conirol, Antlsabote—&
checks has been approved to strengthen survolllance
mechanism over 202 sensitive and vuinerable Rallway stations.
Regular coerdination meetings are held with State Police at all
levels o ensmre proper registration and investigation of mﬁm@
by Government Railway Police (GRP). |
Public awarsness against crime like Drugging of passengers is
dome throsugh regular announcements at stations and in trains.

An amendment in the Raliway Protection Force Act to enable /

Sy
Raliway Protection Force to deal with the passenger mﬂamcﬁ

offences more effectively mw“ﬁctimnﬂﬁeﬁﬁon, T !

—
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UNSTARRED QUESTION NO. 819
TO BE ANSWERED ON 04.08.2011

LOK SABHA
CASES OF DRUGGING
819.  SMRI S, R. JEVADURAI :

SHRI KODIKKUNKIL SURESH & -

.. W the Minister of RAILWAYS ( Y& 7 ) be pleased to state:

(®) - whether casas of drugging of nwm@enﬁa% passengers at Raﬁﬂwagy
Stations and running tratms bhave come to the mnotice of the

Railvwayss

{B) I g0, the details thereof

(e) the number of such cases detected crﬂwmg the last three years
and the current yaar, yoar-wise: and

(@) ° the sieps teken by the Railways te check such criminal

E sctivities?

- ANSWER

WINISTER GF 3"{!‘&TE I THE Eﬁlﬂﬁ\ﬂﬂﬁ?ﬁ‘ﬁ’ OF RAILWAYS

{ T HAE

%i i\qll

AT )

| ( SHRE KHMUNIYAPPA )

Ahnextive— X

(ia)) te () The number of cases of dl'u'uilig]g}ﬁn-ng reported in rallway

esﬂ:ﬁ]&ﬁ@m and mmaﬁwg &u‘ama OVEer [Ipmo:ﬂﬂan'n Railways during the vear

oo o

2@10& 2008, 2@%} smd 20174 id]smmam-gy o gﬂwm) are |s umﬁar'-

‘ﬁ’@aﬁ' , N@. of cases
Reported Detegied
2008 803 : 293
2009 685 367 -
| 2010 783 360
ig 2091 {Janwary o June) 528 ‘236




A

{d): Prevention of crime, registration of cg Jes, their investigation and
maintenance of ﬁaw and mrder in Rallway premises as well as on
mcmm}ﬁlmg wrains are the s{cam&@w mspmsnﬁmﬁﬂn&y of the State Police,

hﬁch they dﬁgchawge through @@vemmcem Raliway Police @GERPD of
the State cmc@mwd, As. s»uo::h tﬂne cases of crime ©N Rallways are

| reported toy w@gﬁﬁﬁemmﬂ md ﬁmesfsﬁgaﬁeuﬂ by the ﬁw&. Railway Police.

Howaever, the following memsm‘es are bheing gakon by the Rallways

for security @E the passengerss-

q, 4275 trains are @s@@;n*tejaﬂ foy EWF dally on an AVETrags, im addition
fo 2200 trains @s?@@.n'ﬁ@d by @wemmem Raﬁﬂway P@ﬁu@;@ of
different States daily.

9. hn Iintegrated %@@wﬁw Sya@@mm c@msﬁsﬁmg} of electronic
surveilance of wwﬂmam&aﬂ@ stations ﬂhr@ugh CCTY GCamera
Networl,; acCess control; &m@ﬁ%mb@ﬁa@@ @h@m‘m has been
approved o strengthen sww@ﬁﬂﬂmmc@ mg@h@:nnﬁsm @v@n' 202

sensitive and wmﬁn@u’abﬂ@ ﬂ%@ﬁﬂway staiions.

&8

. Regular @@@mmmﬁ@n meslings are hald with State Polics at alf
lavels to ensuUre [pmp@n' vegﬁs&ra&ﬂm and Investigation of crime by
@@W@mm@w& Rmﬁﬂww Police @@RP)

4, Public AWATENSSS against crime like @nggﬁtmg] of {pa%@wg@w is

done through vég}u,uﬂaw snnouncements at stations and in trains.

An amendment im the RmﬁﬁW@g Protection Force® Aet ﬂ.@ enable
. -

e ——
Railway Pm&@mtﬁ@m F@B’@@ to uﬂ@aﬂ with the pmsaom’@w n’@ﬂ@ﬁ@d

__....._.-n--_.-_._-...._;_—n..—_- —— _.—«,

.--_______,___._————'-—"‘—"‘"”"-"—__— it
offences MOre sfectively ls under aC active mmﬁaﬂ@m{n@
;__———'-."'__"'/

R ™
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LOK SABHA -

UNSTARRED QUESTION NO. 2038 .
© TO BE ANSWERED ON 11.08.2014

INCIDENTS OF CRIMES -

2038, SHRRI KK, C. SINGH BABA"

(@)

SHRI P. T. THOMAS: -
SHEL JACDISH SHARMA : -
SHRIMATI PRIVA DUTT :

SHRL 8. PAKKIRAPPA :

- SHRI KAUSHALENDRA KURMAR:

WL the Minister of RAILWAYS { 1 #1 ) be pleased fo state:

whether the Rallways are aware that an incldent of eveteasing
and misbohkaviour with women passengers in ladies compartmaent |

- of New Dol te Palwal EMY traln- that hamp@w@d in the month of

(i)
(el

()

Aprll, 20413 :
¥ so, the detalls them@ﬁ‘ and the mc'&ﬁ@n taken agaﬁms'& S@ﬂzuﬂ'&y
paa’s@wweﬁ depleyed in the said train for thelr negiigence;

vhe total number of incldents ef theft, burglary, eveteasing,

loating and murders rr@[p)@ﬁ'fs@{rﬂ i trains sﬁn@@ Jamuaeys, 2@'1! 0, ZOmS-
wise: and

the steps beling taken by the [Riaﬂl]wmya for ensuring the safety of
paszengers?

ANSWER
MIIMISTER OF STATE IN THE MIFISTRY OF RAILWAYS

"'Hﬁaﬁ'ﬁrﬁmﬁiﬂ'mﬁ%»

( SHRI KHAUNIVAPPA )

Qab @D‘ﬁ 07042011, it was published in Dalnik Jagran Newspaper that

amn [heident of @v@&@@sﬁm and mﬂsﬁs@i}awﬁ@w with women passenges in

- ladies compartment of New Delhl to Pmﬁwmﬂ EMU train had taken place

on  08.04.2011, During enamity BY Government Ratlway Pollce [

Farldabad, the lady passenger named in the mewspaper, denled the

[neident.

Tl
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(s Does not awﬁse?_, . ‘

{IcI)):' A s&aﬂémgm ié laid on the Table @f:tha House.

(e} E”mmnﬁltﬁ@n of _aﬁwﬁn{n@;_ registration of cases, thelr investigation and
mmﬂn’ut@nmmc@ of law aéugu:ﬁ j@mﬂéﬂ' fm Iiﬁanﬁﬂwa&y p&@mﬁs@s as well as om-
running trains are the s&ﬁ&mﬁtdw responsibility of the State Police, wiich
they discharge through @m‘vemmam ﬁmﬁﬂwmy Police (BRF) of the State
mmm@méqﬂ. #ﬁss éuu@ﬂ'n_i’:ﬂw”&-::@ses of crime on Rallwaya are tr@umu*&emﬂ to,

registered and ﬂm@%‘&ﬁaﬂzed by the Govt. Rallway Police.

Hewever, the following measures are being taken by the Rallways for

security of the p@ﬁs@wg}@n‘sa?

9. ‘ﬂ&?‘@ &mﬁws are @scgwﬁz@d] iy Rmﬁﬂwazgf Protection Hg@m@ dally on amn
| average, in acﬂdluﬂ:u@u'u to 22@@ fraine escortad by Goevernmant Ralflway
Pollee of different S‘Eaﬂ:@s.
2. Bm ﬂn‘nf:@g]mﬁ@ﬁﬂ ﬁe@m’ﬂ&y Sysﬁ@m consisting of electrenie
surveiliance of wu.uﬂn‘n@m[b)[l@ stations itﬂ'nn’@uﬂl'm Close GCircult T@H@wusn@m
Gamers Neﬁwwﬂz access control, Anti-sabotage @E}n@@i}w has I}n@@w
.ﬂppmwa@ to strengthemn smweﬂ[iﬂamaz@ mechanism over 202 sensitive.
®in) wwﬂwemﬁaﬁ@ Rallway stations. -
@  Regular @@@mﬂummfgn_@m meeﬂ:um]gsi are held with State Police at all
levels to ensure pa’@p@n' ﬁ'@g}ﬁsﬁmﬂ:nm and investigatien of crime by
Government Rauﬂww Police (ERP). _
B [@Mhﬂﬁ@ aWArenNess against crimte like Brugging of passengers is

done through regulae mmﬁ@mwc@m@mé at stations and in traing.

Ba é&ma mm%nﬁaﬂm@m i fch@ Rallway. @’E@%@c'&mw Force Act @mlbﬁ&e B

et i
e

R{mﬂﬂww Protection [F@m@ {ta:a desl with the passenger related ofences
Eiﬁl@ﬁ’@ @{ﬁ?@@&ﬂwwﬂy ﬁa nmm@ii@n’ a@&we a‘s@ﬁnsuaﬂ@m&ﬁ@m o

Mk ; 2"‘




sg’f' FEMENT . REFERRED TO IN REPLY TO PART (C) OF THE UNSTARRED
QUESTION NO. 2038 ASIKED BY SHRI K. C. SINGH ‘BABA’, SHRI P. T. THOMAS,
SHRI JAGDISH SHARIA, SHRIGATI PRIYA DUTT, SHRI S. PAKKIRAPPA AND

SHRI KAUSHALENDRA KUMAR TO BE ANSWERED IN LOK SABHA ORN
11,08.2011 REGARDING INGIDENTS OF CRIMES.

INGIDENTS OF THEFT, BURGLARY, EVETEASING, LOCTING AND MURDER

REPORTED [N TRAING ZONE-WISE @URHNE THE PERIOD JANURY 2010 TO
JUNE 2091.

]

Fannwaay \ Year | NUMBER OF CASES REPORTED
, TTrmeﬂ‘t Burglary \ Ewe&emaﬂng | Loat | Murder
'lci;@n'ntraﬁ ~ | 2010 | 848 0 =N 29 B
( 2011 | 615 | O l-- 1 | 16 4
[Easﬁ:em 2010 | 322 | 0 | 4 | 28 {
i 20441 78 | O : A q
East Gentral 2010 | 510 0 0 | 40 4
' ‘2011 | 304 0. o | 20 | 4
East Coast 2090 | 262 0 ) == 1 & |
L) 2011 | 98 o o | 4 0
Novehern | 2010 | 500 0 8 | 18 4
: ‘ 2091 | 284 0 ® l 4
Worth Gentral | 2010 | 508 0 8. | 1 0o |
. 2019 | 380 | O© | 2 | 8 0
Fm@mzua Eastern ‘j@w 56 | 0 | o T
- 2011 30 | 0 | 0 | 8 0
Northeast 2010 | 915 | 0 | 0 | 10 0o |
Fromtier , [ 2011 | 89 | O i | B 0 |
Nortlh Western | 2010 | 227 | O g 7 | . ® | @
_ (2019 | 148 | © | 0 0 | O
\Emfm@m 2010 | 08 | O | 20 2 | 0
| | 2011 | 986 o | 24 04 | i
South Gentral | 2010 | 463 0 | 5 e
| 2011 | 259 0 3 — s | & 1
| south l&'zmiﬂml 2010 | 148 | 0 o | 1 | 9
2014 | 63 | O |” o s | o |
SouihEast | 2010 | @se | 0 | 1 | 9 | ©
Gentral 014 [ 138 | o | o | 2 o %
Sowth Western | 2010 | 173 | 0 | 0 R
2011 | 127 | O | 0 T2 | o |
i {W@%ﬁ@u’w 2010 | 589 | © @ | 0 43 |
[ 2011 | @22 | 0 | O | 2 o_ |
st Gamtral | 2010 | 864 | o0 | 41 | 8 0 J
- Tae14 | aeso | 0 & " 2 | =
TOTAL | 2010 | 5998 | 0 | 74 | 207 | 18 '
L ok [ 2041 | 3827 | O l 42 | 08 | 12 j
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C - Annerure~ Ay
LOK SABHA ‘

o ' UNSTARRED QUESTION NO, 562
' : TO BE ANSWERED ON 24.11.2011

LOOTING I UF BOUND TRAING

562. SHRIAAT: BOTGHA JHANSHE LAKSHME

Wil the Minlster of RAILWAYS {  3aT F~ ) be pleased to
state: .

(@) whether the Reilways are aware of the fact that three trains were

looted within 35 winutes b@&wam M@mxﬁmﬂmaﬂ atnad R@mn&:&w
unctions In Uitar Pradech {UP)s ' ,

{Hﬂ if s, the detalls of the losses suifered by passengaers and the steps
taken by the Reflways to nab the culprlts;

(¢} whether mmw @@mp@nam&ﬁm has beem nmnaﬁ to the looted passengers;
Eurdl

{d) the comcrete steps taken by dhe E&aﬂﬁw&y&a te ensure the %ﬁ?@ﬁy and
- s@curity of passangers? :

ANSWIER
WINISTER OF $TATE IK THE MINISTRY OF RAILWAYS
BT s § W )
{ SHIRI Eﬁ:.&ﬂ;.h‘tﬂ&ﬂ[ﬂlﬂ‘iﬂ&l?’?’ﬁ\\ )

r

@ & (b) On 07.00.2011, miscreants looted the paseengers traveling
i Gralns we: 14674 (Amiltear - dlalgﬂmﬁa“g@jn'j@&h@@aﬂ Expross, 12230 (New
Delhi ~ Luskmnow) Lucknow Riall g ‘M&’ﬂz q%aﬂmwampuw - Allahabad)
Wavelanei Express s E’emwﬁnd]aammﬂ@y [@mﬂ@@&mwﬁ“ section between 03.25
howrs and 05.98 heuys @ms' Moradaiyad mwﬁa’sﬂ@nﬁ of Morthem Lﬁ@ﬂﬂwm/ o
Wetar Pradesi.

E‘aicwwm lady passengers loet thelr earwlngs, cash Re. 3?9@@@1% one mobile

phone and one payal in the sbove ﬁﬂam_ﬁvﬁ@ﬁd@msu
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Government Raﬂﬂway Police/ Rampur has registersd case crlme M

199/2011 & 200/201 1 nnmﬁ@n’ secti@n 385 and 2@1]!2@11 wmden' section 392

Indian Benal Code and mwesﬂ@cﬂ one accused in ease orlme no.

1992011,
ek . No, Madam.

{d) Prevention amd regjustmt!@w @f erime and malntenance of lave amg

order ln ma}ﬁﬂwa}y premises as W@ﬁﬁ as @un running trains are thée s&a&m@s’y -

mggmwaﬁﬂnﬁﬂﬂw of the 5&@&@ P@I}E@:@g which they discharge through -

' @@W@[FDBIMI@WE ﬁﬂmﬁﬂway IF-*@HB@@ Q@R!P) of the State @@wc@memﬂ. Hewever,
Raliway Protection F@me smpumﬂesmawﬁs the cfforts of Govermment
Rafliway Police E@y &ﬂe{pﬂ@gyﬁm@ thelr s&@ﬁ‘ﬁ‘ for escorting of irmportant tralns

nu‘n giffecied areas and for access @@mﬁmu duties at important R{@ﬂﬂwm

ﬂ@fﬂﬁ@mgn

The tellowing measures are belng taken for the security of passengerss-

Uy 1278 trains are escoriad Eﬁy RIPF '@ﬂaﬁﬂy @n an average, in addition te
2200 trdins escorted by Government Railway Police of diferent
States. | |

2. An Inlegrated %@@guu‘ﬁ&w System u:@mssﬁg&ﬁtm@ of electronic
@Mﬂ@@ﬁﬂﬂmm&:@ of vulnerable stations through SCTY Camera E\Q@M@E’E&%g
aceess conWrel, Ant-sabotage checks has been aApproved to
strengthen surveillance mechanlsm over 202 sensitive amnd wﬂ[ru@mﬁmﬂ@
Rallwey Stations, - | o

3 Regulaw coordination D‘iﬁ@@fﬂﬁﬁ'ﬂ@% are held with State Police at all
levels to @sﬂswh’@ proper registration and investigation of @n’ﬁnﬁ@ oy
Government Rallway @@Hﬁé@ {SRP). '

a.  An amaﬂ@m'lm@m fs wnder r examination in the RPF Act to enable R@E

——,

to deal with the paﬁ%@m.@n‘ r@ﬂsaﬁ@@ﬂ offenses more @ﬁ‘ﬁ*@@ﬁw@ﬂy

gs

8 CGlose menitoring of the cases are E@@mg] tlone,

S SR AL e




Annearre - xy

LOK smm . =
(. -, UNSTARRED QUESTION NO. 656
| TO BE ANSWERED ON 15.03.2012

AMENDMENT IN RPF ACT

656. SHRE! ADHMALRAOG PATIL SKIVAJL :
SHR! KODIKKUNNIL SURESH :
SHRI D.B.CHANDRE GOWDA :
SHRI GAJANAN D. BABAR :

SHR! DHRUVA NARAYANA :
SHRI ASADUDDIN OWAIS] :
SHRI DHARMENDRA YADAY :

W $he Ritnister of RAILWAYS XA 93 be pleased to state:

(a) whether the Rallways are mﬁ-@msﬁwg't@ withdraw of the Govermmaent

Railway Police (BRP) frowm providing sacuwnty to railway premises;
(i} if so, the detalls thereof;

() whether the Raflways propeses &@ anmemnd *H:H'ae Railway Protection
Force GRPIF) Act to empower the @ew&mﬁ forece wmder Railwaye with

police peower te @ﬁ@cﬁW@ﬂy deal Wﬂ'&h erimes i ¢rains azmdl rafwzay
siationsy

{d) ¥ 2o, the details theraof and wﬂm&l}ner FOINS ﬁﬁaﬂ:@ Governments have
strongly opposed the aforesald meve; and
(o) it so, the reaction of the Railways thersto?

ANSWER

IIHHBE\HH@‘H’IER OF STATE 1N THE mﬂammﬂrm’ OF RAILWAYS
( Yo wenwa § o W)

(SR %.ﬁumﬂumuv&wm _
(@) to (@) A proposal Eﬂas beeén moved for amew&ﬂmam im the Rallway
[F—"ﬁ'@{h@m'ﬁ@nn Force Act 41957 (RPF Act) to empower the RPF to doal with
[@sa%@naga@ﬂ' ﬁ“@ﬂ@'&@@ﬂ srime In passenger areas . The proposal emvisages
twe tier a&cmﬁﬁy system over mﬁﬂw&uys comprising of the RPE amnd

@ﬁ@aﬁm@ﬁ police in place of pressnily pr@v@ﬁﬂﬂng} three tier syster of RIPE,

ERP and District Police. T&a@ prﬂmgmsaﬂ ko g]ﬁw effect to the mm@ ﬁt? “

— ——— s

%"ﬂ“z@ﬁ:@ @@v@mm@msu

e i

mr——

. L
wrurd ey . . '
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Anexuwe - XV

. LOK SABHA

. STARRED QUESTION N0.372
TO BE ANSWERED ON 06.02.2012

INTEGRATED SECURITY SYSTERM

*372. SHREI KALIKESH K. SINGH DEO:
. SHRI P.MARUNAKARAN:

Wil the Minister of mnu,wm]s AGRE Ih]é pleased to state:

(@) the saﬂlﬁemt ﬁ@aﬁmureg of the ﬁmegmtaﬁ ﬁecwnﬁy sys&em_
u[ﬁmﬂﬁ@aﬁﬁng ﬁ&& effectiveness since lts ﬁnnfcrmﬂu.nctlmw

qm wﬁwﬂzhev sugnestions H'aaﬂm l'm@eemi received from variows quarters

for amending/review mechanism for.the passengers mﬂa&@@'@n’ﬁnﬁj@g

as the present system suffers from deflclencies en account of
- jurtsdiction constraint of crime ocourrence; and

(©) If 50, the detalls thereod?

ANSWER

RINISTER OF mnm&vs
L (w W )
(SHR) MUKRUL ROY)

{&) to (e & Statement Is lald on the Tmlbﬂé of the House..

T LT
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STATEMENT REFERRED TO IN REPLY TD FARTS (a) T {.; OF

STARRED QUESTION NO. 372 3Y SHRI KALIKESH N. SINGH DEQ
AND SHRI! P.XARUNAKARAN TO BE ANSWERED IN LOK SABHA ON
08.09.2012 REGARDING INTEGRATED SECURITY SYSTEM

(a) Eas@aﬂ on the mp@m‘: of 2 seven member @@mmﬁi‘&@e mmmaﬁ@d

by the Maannsﬂ'n’y of Rmnﬂways and further cﬂ@ﬂuhemtmm, an integrated

Security System hes been approved o strengthen surveillance

mechanism over 202 sensitive stations of the country. The

Integrated Securlty System comprises of following broad areas s
)  Internet Protocel based ‘Close Glrcust Telsvislon (CCTV)
surveillance éys&@m with video analytics and r@@@rﬁ:ﬂﬁmg
fachiity, |
(['ﬁﬁ}) Access control
(fi) Personal and bagyage sereening system

{tv) Bombk Detection and ﬁ}sgm@saﬂ] System

ﬂmpﬂ@m@n’nﬂ:aﬁmm of the Hwﬁ@gmﬁ@d S@@mmgy System s under

process over zonal railways.

"The System has been envisaged to have a muitiple checking,

starting from entry te the station premises and @@m&ﬂmuﬂn‘ng il Ghe -

boarding of the train by [,massis@ﬁng;@n-s, Aresa to be covered under the

abeve System includse entry/exit points, cireulating Ares, CONCOUIS®,

platforms, gz:aau"@@H ares, foot @W@ﬁ' bridys, washing line, vehicle entry

. polint ete.

Awﬁ@mmuc vehicle scanners are being provided at @anﬁfry gates
from whers vehicles emter into the station premises. For baggege
%@u’@@mﬂw% Eﬁnmgy baggage sCaRner fs beling provided. For explosive
| detection, pw@wn%ﬁ@n'ﬂ of @xg@l@&sﬂw waa@@mwﬂ detector amccﬂ sniffer dogs s

being made a:ﬁ neminated railway stations.

a8
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I E
4

B

. The System is heﬂng"ﬂmmementgd at dm approved cost of ¢ 353
crores for Mnuch hu@gsmw allﬂmmﬁ:ﬁ_cém has bean pn;wﬂsﬁ@d in Worke
Programme, | ' '

_ c@m&m@ﬁ for implomentation of 'the system over 74 mﬁﬂwmy

statlons falling over South Westem Railway, North Western Rallway,

Northeast Fromtler Raiiway, South Central Raliway, Southerm

Raflway, Csuntral Raliway, Northem Rallway and Metro Rallway,
Kolkata has already beem awarded smg work Is under progress.

Katter s under ‘é@mﬂ@rﬁmg process over remaining zomal railways,

q&:up & (c): At present, a three ey security system is prevailing

. over lndian Railways ;

(1) District Polices %@wﬁw of &méﬂ«%, !b:rﬂ@]ga% and tunnels,
(i) Government Raltway Police (BRP): GRPs are & wing of
.Eﬁ'u@ State Police excluslively ﬁ@r prevention ’émd detection
: @ﬁ'@a’ﬁmé & maﬁw&@ﬁan@@@ﬁ baw amd order i station
| premises/cireulating é'réag alméa traine. S0% of the Cost of
@év@mmwam Raitway F@ﬂ‘ﬁﬁ:@.-ﬁs{ Ba@méa. by the Raflways amng

the balence e pafd by the $tate Covernments coneerned,

i) mnawsay‘ Protection Fm@ (RPF)r Rallway Protection
IF@B’;@@ ﬁuﬂﬂn@'&ﬁ@ﬁs under the Mﬁuﬁﬁs&w of Eaﬂ&wawn The Fores
has been entrusted with éh@?ﬁ@@p@ﬁsﬁﬂéﬁﬂﬁﬁy of protection
&imd seecurity @*B‘“Raﬁﬂwﬂy [ﬁg"@i@@ﬂ'}?g PASSSMYer area ang

passengers and for matters conneeted therewitt,
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By am émaﬁaﬁméwﬁ in the RFF Act in the year 2003, role
and v@sp@mn{bulni‘y @1‘1"‘ RPF was @mem{rﬂ@d to cover the s@@wuﬂy off
passengers. However, no ﬂegal PoOWer ihaals yet been gwem to
RPF to deal with pagsem}g@r mﬂammﬂ @fﬁ'@n@es. There are also
problems of jurisdiction ama'n@mng GRPs @'ii’ various States in cases
of offences @@mmﬁ&&@uﬂ im .ﬂ@mm;n distance trains. Standing
@@mmm@@ ‘on Railways alse recommended ‘ﬂim its repert to
@mp@wm RPF te I@‘U@aﬁu Iw‘ﬁfﬁth*n {qmgs@ng@f offences. Accordingly,
the then Men'ble Minister for . Rellwaye snnounced In the
‘Parlizment (o bring @ .@@mpﬁéh@wsﬁwe Bill for providing

PaSSenRger Secuwrity.

Accordingly, to smpower the RPF to @métw[r@ effective

p——

securily to passengers in m%@m@@w ares, comments of Sta‘&%

[Pn&nm been solicited on a proposal to amend the [REW Aty ‘11%}5?.

e s

@@mmaw&s have so far B@@@im recelved from 12 States. The Dssu@

e A e

s belng pursued wﬁﬁﬂn the State @@W@mmemgn

e —r———

Wi e dy el
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LOK SABHA SECRETARIAT

. COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. Qo |

Subject: | Request for dropping of Assurance given In reply to Unstarred Quiestlon
- No. 4014 dated 10 August, - 2017 regarding “Malntenance Free
Highways.” _ '

On 10 August, 2'017,- Shri R. Ear’th[pan, M.P, addressed an Unstarred Question
No. 4014 to the Minister of Road Transport and Mighways. The text of the Questlon

~ alongwith the reply of the Minister Is as given in the Annexure.

2. The reply to the Question was Ifreated as an Assurance by the Committee ar_id
required to be implemented by the Ministry of Road Transport and HighWays With:ln -
three months from the date of the reply but the Assurance Is yet to be implemented,

3 The Ministry of Road Transport and Highways vide OM, No. H-

11016/08/2017-S&R(R) dated 05 January, 2018 had requested to drop the

Assurance on the followlng grdunds:-

“That the complete available information was given at the time of reply. It Is
an experimental wok of three years duration with date of signing of
Memorandum of Understanding (MOU} with IIT, Kharagpur as 12.07.2016. As
the experimental work for research is in progress and final recommendations
shall be avallable only after 11.07.2019, it may not be possible to arrive at any
conclusion during experimentation" :

4. The above request was not accfeded to by the Committee at thelr sitting held
on 04.12.2019. | | _ )
5. However the- Ministry. of Road Transport and Highways vide O.M. No. H-

- 11016/08/2017-S&R (R) dated 05 March, 2020 have stated as under:-

"It is to submit that the complete information was furnished at the time of
reply (copy enclosed) as per the requirement of the Question Research works
are assigned by the Ministry/NHAI to research/academic institutions for
evolving new technology/material and based on their outcome necessary
standard/specifications are evolved/ updated. Hence, the answer given by this
Ministry may not be qualified as an Assurance. As regards the experimental
work assigned to IIT Kharagpur by the National Highways Authority of Indla,
the status of these works are as are under:- o : '

jol



(@) An MOU Was 5|gnecl with IIT, Kharagpur for Laboratory & Field
Investigations on Paneled Cement Concrete Pavements &nd Developn*ﬂ of
High Modulus Asphalt Mixes.

(b) The laboratory studies on fiber reinforced panel cement concrete
pavements Including fatigue life of these pavements has been completed. The
test sections have been constructed near Ghatshiia and Bahargora towns of
Jharkhand State of NH-33. FWD studles have been conducted during Jan'18,

May'18, Jan'19, Mar'l9, May'19 & Jan’20 The other studies are iikely to be'
done during May'20.

(c } The laboratory studles for developing high modulus bituminous mixes
“have been completed. The test sections have been’ evaluated structurally

- using the FWD during Jan'18 and Dec'18/Jan’19. Two more cycles are likely to
be completed by Mar20 and Jun20. As stated above trial sections have
already been constructed and research work is in progress. Further the
timeline for adopting of research scheme may not be fixed, since various
technical aspects are to be looked into based on performance. of trial
sections.” :

4, In view of the above, the Ministry, with the aphroval of Minister of State for
Road Transport and Highways, have requested the Committee fo- drop the
Assurance. '

The Cc_)'mmittee may re-consider.
DATED :- ZSIIIIIZoLa

NEw DELHI:

+



9 | -Anhexure.
¢ -
@ o ‘
| GOVERNMENT OF INDIA
MINISTRY OF ROOAD TRANSPORT AND HIGHWAYS
LOK SABHA '

UNSTARRED QUESTION NQO. 4014
ANSWERED ON 1¢7H AUGUST, 2017

MAINTENANCE FREE HIGHWAYS
4014, SHRI R, PARTHIPAN;

1

Will the Ministey ofROAD TRANK PORT AND HIGHWAYS
. T ultaeer offe oot g

be pleased 1o yiate:

() whether the National Highways Authority of India (NHAD and T Rhaagpyy
colleborative research project to develop technology to consiruct long lasting
maintenance free highways iy Progreessing well:

, ()  ifs0, the details thereof:
: (¢} . whether the IIT hay communicated an
if 5o, the detailg thereof and

(d)  whether the Government jg planning to use the new systers on selecind roads, if s,
the details thereof?

Y sticeess in g EXperiments conducted so far,

ANSWER

THE MINISTER OF STATE IN Tag
MINISTRY OF ROAD TRANSPORT & HIGHWAYS
(SHRI PON. RADHAKRISENAN)

{2) to (d)iT.hﬁ..N‘clLiQLlﬁl;kﬁghway,Autlmri_ty_ of Indin hes assigned the works of Laboratory
& Field Tnvestigations on. Pangled Kement Concrets Pavements for Highways snd
e s g AT — s

Research proposal on Development of High Modulus Asphalt Mixes for Tndia Highways ~
s ..‘--w"-"""“‘*""“r::_:i—'-—f—nm-—.____ e TN o il

*to IT-Kharagpur and same are in 3till on experimental stage, |
gy ; et o
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. LOKSABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 24 /g/)/bfwjy}—j(z

Subject: . Request for dropping of Assurance given In reply to Unstarred
: Question No. 1680 dated 16.12.2013 regarding “District Level
Sports Schools”, ¢ . _ .

——

On 16 December, 2013, S_hr! D.K.Suresh, M.P. addressed an Unstarred
Question No. 1680 to the Minister of Youth Affalrs and Sports. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Youth Affairs
and Sports within three months'from the date of the reply but the Assurance
is yet to be implemented. -‘ : -

3. In this regard, the Ministry of Youth Affairs and Sports (Department of
Sports) vide O.M.F.No. 6-53/MYAS/PYKKA/2013/191-192 dated 09 January,
2020 have stated as under:- ' . ;

"“The original concept to establish District Level Sports Schools (DLSSs)
for lIdentification and Nurturing of Sporting Talent (INSTAL) In the
country was converted into National Sports Talent Search System
(NSTSS). The NSTSS has since been merged in the "Khelo India -
National Programme for Development of Sports". The Khelo Indta
Scheme was further revamped with twelve verticals which inter-alia
included a dedicated vertical "Talent Search and Development”, The
vertical aims to provide a platform for Identification of talented
sportsperson In Priority Sports Disciplines In which the country has
potential/advantage. So far 2740 athletes have been selected from
various national championships, open selection trials and assessment

camps from Khelo India Games for assistance under Talent Search and
Development' vertical, . '

. In view of the above, the. Ministry, with the approval of the Minister of
State (Independent Charge) for.Youth Affalrs and Spotts, have requested the
Committee to drop the Assurance.

. The Committee may consider.
DATED:~ '25[!1’2»2.::

NEw DELHY



| 40/2020" R SR
b Aonexowe,
R GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
LOK SABHA I

UNSTARRED QUESTION NO: - 1680
-ANSWERED ON: 16.12.2013
DISTRICT LEVEL SPORTS SCHOOLS
D.K.SURESH
Will the Minister of
YOUTH AFFAIRS AND SPORTS

be pleased to state:-

(a) whether the Government has any propo sal to establish sports schools in every district in the
country; - ' )

- (b) if so, the details thereof and the number of such schools established so far, State-wise;

'(‘c)'Whe'thcr the Govcrnmeﬁt has received any proposal to establish such schools from various States
including Karnataka; and

(d) if so, the details thereof and the response of the Government thereto?
ANSWER

! THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS & SPORTS
(SHRI JITENDRA SINGH) ' _

-

country so as to identity and nurture sporting talent in the country. The whole project is still at th
&onceptiial stage. Hence, no details can be provided at this juncture. '

—

b (a)to (d) It is proposed to develop a District Level Sporjg_Sphool-(DLS S) in every district of the f 7
. e f




Appendix-XI1

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIRST SITTING
(03.12.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room ‘B, Parliament House
Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS
2. Shri Ramesh Chander Kaushik
3. Shri Kaushalendra Kumar
4, Shri Santosh Pandey
5. Shri Pashupati Kumar Paras
SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

WITNESSES

X000 KOO X000 20000(

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) chalk out
future programme of the Committee; (i) consider and adopt 14 draft Reports;

106






(iii) consider 25 Memoranda containi;ag requests received from various
Ministries/Departments for dropping or otherwise of 61 pending Assurances; and
(iv) take oral evidence of the representatives of the Ministry of Civil Aviation
regarding pending Assurances.

2. XXXXX XXXXX - 00X 200(XX
3. XXXXX X00KX XXXXX XXX

4, The Committee then took up 25 Memoranda (Memorandum Nos. 2 to 26)
containing 61 Assurances for consideration for dropping or otherwise of the
relevant Assurances. After considering a few Memoranda, the Committee
authorized the Hon'ble Chairperson to decide the Memoranda. The Chairperson
subsequently decided to drop 37 Assurances as per details given in Annexure I*
and to pursue the remaining 24 Assurances as per details given in Annexure-II
for implementation by the Ministries/Departments concerned.

5. 000K XXXXX XXXXX XOOOX
6. XXXXX XOOOXX XXXXX XOO0KK
7. 00X 000X XOOKXX X0
8. XX XXXXX XXX 000K
9.  XXXXX XOOKXX XXXXX XXXXX
10. 000X XXXXX XXX 00X
11, 000X XXXXX XXX XXXXX

The Committee then adjourned.

* Not enclosed.
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)

THIRD SITTING
(19.01.2021)

The Committee sat from 1500 hours to 1630 hours in Committee Room ‘D, Parliament House Annexe,

New Delhi.
PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Pashupati Kumar Paras
7. Shri M.K. Raghavan
SECRETARIAT

i.  Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. ShriS.L. Singh - Deputy Secretary

XX)(XXXXXXXXXXXXXXXXXXXXXXXXXXX

At the outset, the Chairperson weicomed the Members to the sitting of the Committee

and apprised them regarding the day’s agenda.

2. Thereafter, the Committee considered and adopted the following Eight (08) Draft

Reports without any amendments and authorized the Chairperson to present the same:

(i) Draft Thirty-fifth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to);

(i) Draft Thirty-sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to); '

(i)  Draft Thirty-seventh Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Health and Family Welfare {Department
of Healith and Family Weifare)’;

N






(iv)  Draft Thirty-eighth Report (17th Lok Sabha} regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Rural Development (Department of Land
Resources)’;

{v) Draft Thirty-ninth Report (17th Lok Sabha) regarding 'Requests for Dropping of
Assurances (Acceded to)';

(vi)  Draft Fortieth Report (17th Lok Sabha} regarding ‘Requests for Dropping of
Assurances {Not Acceded to)’;

(vii) Draft Forty-first Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 13" Lok Sabha; and

{vii) Draft Forty-second Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 14" Lok Sabha'.

XX X0 XXX 0K XXIXXX 000X
00X X000 X000 XIXXX 00K 2000

The Committee then adjourned.






